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High Court of Tripura- organisation, functions and duties:
The High court of Tripura is the apex body of the State judiciary

situated in the Agartala City. It is a constitutional Court in terms of Article
215 of the Constitution of India headed by the Hon’ble Chief Justice. The
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present sanctioned strength of the Hon’ble Judges of the High Court of
Tripura is 5(five). Every Judge including the Chief Justice is appointed by the
President of India by Warrant under His Excellency’s hand and seal. Every
permanent Judge will continue in office until attainment of the age of 62
years.

The Registry of the High Court of Tripura is headed by the Registrar
General, who is the Chief Administrative Officer having overall control over
the day to day matters of the High Court. In addition, there are three other
Registrars, 1 (One) Joint Registrar, 5 (five) Deputy Registrars and 8 (eight)
Assistant Registrars in-charge of the following wings:

(1) Judicial

(i1)  Vigilance and Rules

(iii)  Administration, Planning & Management
(iv) Computerization

(v)  Accounts

(vi) Protocol

(vil) Bench

(viii) Statements

The Registrars, Joint Registrar, Deputy Registrars and Assistant
Registrars are the controlling officers of various sections of the High Court.
Apart from there officers, there are Superintendents, Head Clerk/ Accountant,
Sr. Administrative Assistant, Bench Assistant, Jr. Administrative Assistant,
Restorer, Driver, Record Arranger, Treasury Sarkar, Sr. Photocopier Operator,
Photocopier Operator, Jamadar, Duftry, Cook, Peon/Orderly, Mali, Cleaning
Assistant, Electrician, Plumber, day/Night Guard. In addition to these support
staffs, there is one Principal Secretary to Hon'ble the Chief Justice. The cadre
of stenographers consists of Secretaries to Hon’ble the Chief Justice and
Hon'ble Judges, private Secretaries and personal Assistants. The Library
Section of the Registry is manned by one Chief Librarian and one Librarian-
cum-Research Officer, Assistant Librarians and Library Assistants. The Paper
Book Section of this Registry is meant by Special Officer (now vacant), Chief
Translator (now vacant), Senior Grade Translators and Junior Grade
Translators. The IT (Information Technology) wings of the High Court is
manned by one Senior System Analyst, two System Analysts, three
Programmers and three Sr. Computer Assistants. The eCourts Services of the
High Court of Tripura has created a separate cadre for technical manpower

namely Sr. System officer, System Officers and System
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Assistants who are responsible for implementation of the eCourts project in
the State Judiciary.

Functions and duties of the High Court of Tripura are those conferred
under the Constitution of India which is primarily based on administration of
Justice in its jurisdiction and administering subordinate judiciary. The work
in the High Court falls into two categories, viz, the Judicial and
Administrative. The Judicial Branch deals with the receipt and disposal of
cases and all matters pertaining to the administration of justice. All other
items of work including the administrative duties and functions devolving on
the High Court as the head of the State Judiciary are dealt within the
Administrative Branch.

In terms of Article 226 of the Constitution of India, the High Court
has power in relation to its territorial jurisdiction to issue directions, orders
and writs including writs in the nature of habeas corpus, mandamus,
prohibition, quo warranto and certiorari for enforcement of fundamental right
guaranteed to the citizens under Part-1II of the Constitution or for any other
purpose. The High Court also has superintendence over all the Courts and
Tribunals throughout the territory in relation to which it exercises
Jurisdiction, as provided in Article 227 of the Constitution.

The business and exercise of the powers of the high Court of Tripura
are regulated by the provisions contained in ‘The High Court of Tripura
Rules, 2023* and the High Court of Tripura Services (Appointment,
Conditions of Service and Conduct) Rules, 2014 as well as the
Administrative Orders time to time issued by the Hon’ble Chief Justices
since the establishment of the High Court in 2013. The High Court has
appellate as well as revisional jurisdiction in both civil as well as criminal
matters apart from power to answer reference under certain statutes.

The business and exercise of the powers of the High Court of Tripura
are regulated by the provisions contained in ‘The High Court of Tripura
Rules, 2023 and the High Court of Tripura Services (Appointment.
Conditions of Service and Conduct) Rules, 2014 as well as the
Administrative Orders time to time issued by the Hon’ble Chief Justices
since the establishment of the High Court in 2013. The High Court has
appellate as well as revisional jurisdiction in both civil as well as criminal
matters apart from the power to answer Reference under certain statutes.
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2) The powers and duties of the officers and employees of the High

Court.

The Powers and duties of the officers and employees of the High Court
of Tripura are prescribed in High Court of Tripura Rules, 2023 dated

05.01.2023 (Annexure-I).

3) The procedure followed in the decision making process, including

channels of supervision and accountability

The decision making process in the High court involves preparation of
files by the Dealing Assistants, which are checked by the Superintendents
concerned. Thereafter, the same is sent to the Assistant Registrar concerned
who is the Controlling Officer. From him, the file is circulated to the decision
making authority in the following manner, depending on the matter concerned
and the power delegated:

ASSISTANT
REGISTRAR

JOINT REGISTRAR
DEPUTY REGISTRAR

HON’BLE CHIEF JUSTICE/
HON’BLE JUDGE IN-CHARGE/
COMMITTEE OF HON’BLE JUDGES

FULL COURT

—

REGISTRAR GENERAL/
REGISTRAR CONCERNED

The channel of supervision in the High Court is represented in the following manner:

ASSISTANT
REGISTRAR

DEALING
ASSISTANT

JOINT REGISTRAR REGISTRAR GE
NERAL/ REG
e DEPUTY e
HEGTETTR A ISTRAR CONC
ERNED
SECTION ASSISTANT
< ————| SUPERINTENDENT | <<———'| REGISTRAR
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4)  The norms set by the High Court for the discharge of its functions

Since the primary function of the High Court is to dispense ‘Justice’ to
the litiants and others in accordance with the laws, priority is given to achieve this
aim. The functions of the High Court of Tripura are discharged in accordance with
the various rules and regulations framed for this purpose. All the functions are
discharged under the supervision of Hon’ble the Chief Justice/ Committees/
Hon’ble Judges/ Registrars as per assignment of functions. Issues are dealt with in
priority basis, expeditiously taking into account, various instructions issued from
time to time.

While discharging official duties by the employees and officers of the High
Court of Tripura, ‘The High Court of Tripura Rules, 2023’ and the High Court of
Tripura Services (Appointment, Conditions of Service and Conduct) Rules, 2014
framed by the High Court in exercise of powers conferred under article 229 of the
Constitution are followed.

5)  The rules, regulations, instructions, manuals and records held bv it or

under its control or used bv its emplovees for discharging of its
functions

Mainly, the following rules, regulations, instructions held by the High Court
or under its control or followed by the Officers and staffs of the High court of
Tripura for discharging its function:

1. The High Court of Tripura Rules, 2023

2. The High Court of Tripura e-Courts Services (Appointment, Conditions

of Service & Conduct) Rules, 2013

3. The High Court of Tripura (Right to Information) Rules, 2013

4. Guidelines for the purpose of Designating Advocates as Sr. Advocates

of the High Court of Tripura

5. The High Court of Tripura Lawyer’s Chambers (Allotment &

Occupancy) Rules, 2013
6. The High Court of Tripura Civil Courts (Commissioners) Rules, 2017
7. The High Court of Tripura Utilization and Allotment of vehicle
Rules, 2015

8. The Medical facilities for the Retired Judges of the High Court
of Tripura & theit Families Rules, 2017
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13.

14.

15,
16.

1'%

18.

1%,
20.

21.

41

Mediation (High Court of Tripura) Rules, 2016
High Court of Tripura Services (Appointment, Conditions of ~ Service
& Conduct) Rules, 2014

. Tripura Judicial Service rules, 2003

The Tripura Judicial Commissioner’s Court(Condition of service
of Staff) Rules, 1959

Tripura Judicial Academy Services (Appointment, Conditions of
Service & Conduct) Rules, 2014

Scheme for Law clerk-cum-Legalm Research Assistant in High Court
of Tripura, 2018

The Tripura Advocates Welfare Fund Rules, 2020

The Tripura Subordinate Civil Courts’ Ministerial Establishment Rules,
1965

The Tripura District Courts” Ministerial Establishment (Recruitment
and Conditions of Service) Rules, 2014

_ The Tripura State Legal Services Authority Rules, 1998

The Tripura State Legal Services Authority Regulations, 1998

Tripura State Legal Services Authority (Conditions of Service and the
Salary and Allowances of the Officers and Other Employees) Rules,
2012

Legal Aid and Legal Advice to the Poor Rules, Tripura, 1930

The Gender Sensitization and Sexual Harassment of Women at the
High Court and the District Courts of Tripura (Prevention, Prohibition
and Redressal) Regulations, 2013.

6) Categories of documents that are held by it or under its control

The following categories of documents are held by the High Court of Tripura
~or under its control:

1.

1.

All the case records of different cases disposed of and pending (as per
Rules).

Records sent by the subordinate courts.

iii. Judgements rendered by the High Court.

iv. Documents and records on administrative matters.

v. Annual Confidential Reports, Gradation List and Seniority List of

Judicial/Gazetted Officers and employees
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7)  Particulars of any arrangement that exists consultation with, or
representation by, the members of the public _in_relation to the

formulation of its policy or implementation thereof

There is no arrangement to solicit the views of the Members of the Public
in relation to the formulation of the policies or implementation thereof in the
High Court of Tripura.

8)  Statement of Boards. Councils, Committees and other bodies

There are no Boards, Councils and other bodies for the purpose of its
advice pertaining to this High Court.

However, the Committees enlisted in Annexure-II have been constituted
by Hon'ble the Chief Justices from time to time for the functioning of the High
Court and the Courts of the District Judiciary, Meetings of these Committees are
not open to the public. Minutes of the meeting may be made available to the
public on request, subject to the provision of the RTI Act, 2005 and the High
Court of Tripura RTI Rules, 2013.

9)  Directory of officers and employees

The Directory of the officers and employees of the High Court of Tripura is
provided in Annexure-III of this document.

10) Monthly remuneration received by officers and employvees

Average monthly remuneration received by officers and employees of the
High Court of Tripura during the year 2024-25 is Rs. 1,90,28,234/-

11)  Budget allocated to each of its agency. indicating the particulars of all
plan. proposed expenditures and disbursements made

Does not arise.

12) Manner of execution of subsidy programmes including the amounts
allocated and details of beneficiaries of such programmes

Does not arise.

13) Particulars of recipients of concessions. permits or authorisations
granted by the High Court

Not applicable..
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14) Information held by / available to the High Court. reduced in an
electronic form

The documents that have been reduced to electronic form and are available in
the website of the High Court of Tripura (https:/thc.nic.in) can be found in the
eLibrary Segment.

Apart from the above, the following information is being made available at

the official website of the High Court of Tripura:

i. Daily Cause List

ii.  Case Status

iii.  Court Order

iv.  Judgement

V. Monthly Statement

vi.  Institution and Disposal Data

vii,  Case Clearance Rate

viil.  Notifications

ix.  Video Conferencing

K Justice Clock

xi.  Reportable Judgement

xii.  High Court Library

xiii.  Administrative Orders

xiv. e-Newsletter and eCommittee Newsletter

xv.  Reports of the High Court

xvi.  Official YouTube Channel

xvii. Daily data for Prison Occupancy

xviii. Reportable Judgement

xix.  Profile of Judicial Officers

xx.  Information of eCourts

xxi.  Rules

xxii.  Digital Display and

xxiii. Circulated Judgments.
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In addition to the above services made available through the High Court
website, adequate numbers of LCD Screens are installed at conspicuous places in
the Registry and every Court-Hall including Bar for displaying the number and
category of case being heard in every Court during the court hours. This facility
has also been extended through a mobile application which is compatible with
Android Platform.

The High Court Library has been computerized using the 'KOHA' Library
Software developed by the eCommittee, Hon'ble Supreme Court of India.
However, search facility is not available to the public.

The 'Justice Clock' installed in front of the main building of the High Court
displays the daily status regarding pendency and disposal of cases by the High
Court and the District Courts including the status of old pending cases for the
information of the public in general.

15)  Eacilities available to citizens for obtaining information including the
working hours of a library or reading room. if maintained for public

use

There is no Library or Reading Room in the High Court for public use. The
Public Information Officer, appointed under the RTI Act, 2005 is available during
office hours on all working days.

However, the following facilities have been extended to the citizens for
obtaining information on various matters:

i.  The computerized and paperless eSewa Kendra functioning in the
High Court premises furnishes information on the status of cases
pending/disposed of in the High Court of Tripura and the eFiling
Status.

ii.  Certified copies of the orders/judgment of this Court are available
from the Certified Copy Section,

iii. Public can access the search facility in the High Court website to avail
information in cases pending/disposed,

iv.  Digital Display System has been installed in each Court Room and
corridors including Bar to provide ongoing case status listed before
the Courts,

v.  Information on other matters within the purview of the RTI Act, 2005
may be obtained from the Assistant Public Information Officer.
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16) DName, designation and other particulars of the Appellate Authority

and Public Information Officer

First Appellate Authority

Public Information Officer

Shri. Rajib Bhattacharjee,
Registrar (Vigilance & Rules),
High Court of Tripura,
Agartala-799010, Tripura.
Email: r.bhattacharjee.aij.gov.in

Smt. Mou Banerjee,

I/C. Deputy Registrar (Judicial),
High Court of Tripura,
Agartala-799010, Tripura.

Email: mou.banerjee@aij.gov.in

17) Such other information as mav b

these publications every vear

rescribed and thereafter update

The information provided herein shall be updated prior to the commencement

of the next financial year.

N.B: Utmost care has been taken in furnishing information correctly. If any
information is found incorrect, it is purely accidental and unintentional.

MOU BANERJEE
2025.07.25 17:09:12 +05'30'
I/C Dy. Registrar (Judicial)
(Public Information Officer)
High Court of Tripura
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Tripura Gazette, Extraordinary Issue, February 20, 2023 A: D.

HIGH COURT OF TRIPURA
AGARTALA

Administrative powers and dutics of Registrars. Officers and their Reporting
Authority includins the channels of supervision and decision-makinoe process

81, Responsibilities & duties - Reporting J'
No. Authority
1, Registrar 1. | Ov L.fdll supervision of the working of - Sole
General the Regisivy as Contrelling Officer as tesponsibility
(RG) well as Head of the Department.

2. | Al correspeondence concerning  the Chief Justice
Judiciary and to act as Spokesperson
for the High Court and to coor dinate
beh_vaen_ 1he H,wh. Court and fhe
Central/State Gote 'rmu,nt . in
administrative ‘affairs. fAfatiers to be
ro:;fod thiough concerned Sez:ho;? —
. (AdmnIl)— Dy, Reg
Dv Reg (cza’r;m o g

1 3. | To: pl‘{.}_)h.f" Agenda ?\1 ptes .{'or the Chief Justice,
' meg,nngs of the Full CourL’Staudmg
&/Speoial Committes/

'—"3] Lf:xm-'nﬂiee and 1o convens
' ok, f\fatters to be routed
erﬁe;f. Sgetion  —
G — RG],

4, ‘\L,m.rs concetnifig, ﬂ:u_ appomtmurt of | Chief Justice
 President, of  Stats.  Consumer
- Comymission, appointment of Dirsctor
of Pmseétrtmn, appointmient  of
Encmﬂ Coxmnlssmn .and -gther
appomlme,nu, wiﬁrem consultation
with of ‘approval ete. of the Hon’ble
 Chief JLﬁtice or the Hzc'h Court is
required. }'ﬂ{arrers o be rorited
throush concerned Secrion — Agssit.
Reg (-4&’:?’ D— Dy Reg (Judl)—
.Reg {5&&’?}—95’36}

Chia-f Justice

(51
'

' aﬁd;ﬁhplenﬁentsimq ol" 1}13 Reaolmmns
_ thercof. fAMdatiers to be routed through
e oI tcomogrned Section —» Assit. Reg.

{ 4&7?32?"-—.?:)—):!:))’ 'Reg {Fudl j—
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Responsibilities & duties

Reporting %
Aunthorifty e

Reg. (Judl j— RG]

o

Matters  for recruitment including
promotion of all Judicial Oﬁ"uers
(Matters  to bz  routed through
concerpzd  Section  — Asstt. Reg.
Admn-Il— Dy’ Reg (Vig.)— Fes.
{Tig. & Rules)— RG]

Chief | 3
Justice/Full | E
Court '

Matters  of recruiument, promotion,
posting and seniority in respect of all
staff including Officers under the High
Court Services. fMariers to be routed

_ Jf‘rougn coticerped Section — Assi

\a‘? (Addmmn-di— __)y Rag (Admnj—
eg.( Admmn, j— PG]

Chiel Justica

®

cho;.mg Agthority of ACRs of all
Gazetted ‘Officers. of the High Court
except Seerctary, PS8 and PA of
Hon’ble the Chisf Justice and other
Hon'ble' Judges. and the Judicial
Oﬁiccm poatn.d -'i;n ths Registry.
s

; o 'ih.r.'ozﬁgh. RCF
. Sewra'; bts — Storetiry / PS 16 RG

Chisf JTustice |

Ac\,epimg Authority of -ACRs of all
non-Gazetied staff of ‘the __19}1 Court

Services. [Maiters to bz roived

nmz,fgﬂ.? Secretariate — Secretaryy’
RG> Rb}

Sole
responsibility

| /Independence Day
_ c*Iebraimns, Farewslls, Dirters a6
: panammcr 1o the Honblg Chisf Justice

Maners rels,tmc 'Lo the awearmcr in
ceremony pcrtmuno to thé Hon'ble
Chief Justies and Hon ble Judg\_s
Republic Day

lg Judges, fMafters 1o be
thrdieg }'* concerngd Section —».
Asm Rez. {Admn-lj~ Dy Reg

'{Ad:r 4,,1—} JO:} Rgzg;s_fmr —

4\.(.7‘:'. (_‘d a:.ﬁ (% RGJ

Chief Justice

11,

All .correspcmdenca including LT.C,
Leave Encashment. Concurrent
Charge ete. of Judicial Officers.

. ’N iers 16 be routed throiigh
| Loncersed - Secsion — Assit,

Reg. (Admn.-ITj— Dy. Reg (Admn.)—>

Portfolio
Judge/Chiefl
Justice
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Responsibilities & duties

Reporting

Authority

Reg.(Admn,) — RG]

Purchase of fumilurs and other office
fems and writing off of unserviceable

fumiture and office items of the High |

Court/Subordinats Judisiary (in case
of secking ‘permission) upto Rs. 3
Lakhs. datters 10 be rouied through
concarned Saciion —  Assil Reg.
(Admn=tlj— Dy Registren A dmn.}
—sJornt Remsrmr .DDOffor High
Courth— Reg. (Adnin)— RG7

Sole

responsibility

Purchase of furniture and other office

ftems and writing off of unserviceable
furniture and. office items of the High
LCowd fS"“ordm'*ﬂ Judiciary {in case
of séeking permission) abova Rs. 3

_Lakha [atiers to be Fouted through
Section — Asst. Reg.
3Dy, Registrar Admn) —

: Registrar DD Otfor  High
Cou;‘f; S ch" {' 4dm;z. J— RG}

Chief Justice

14

Tcave of the Hzah Court Judgges.

[Marers 1o be poulec throwugh

concerned Seciion —  AsSL. Reg.
{Adm Pt 102 Pems*mr(ﬂdzrm-—r-
Reg.{ (iéldmn )—-—r PG]

Chiof Justice

13

Establishment of Courts [’vfar:e?s io

Bi  Fouted through — concerned
Secrion—» Asstt. Reg. (Admr-{)—s— Dy
Reg. (Judl)— Reg: (ffua J— RGJ

Chiaf Justica/ .

Full Court

16.

’l‘ransfer and Postitig of all .Tudm;a‘!'
Office fifatters to be rosted.
“thy cr::rh eoricersied Section—

Se retaryis 'PS to RG— RG]

Chief Justice!

Full Court

‘Communication of n..ma.r‘-ca in the
ACRs: of Gazetted Officers and staff
of the I-ﬁzh Court .

ﬂ f'f“e."s io be rowfad through RG

S nrotaritie— Seeretary / PSto RG> :

RG]

responsibility

'hlplememauon of the Fipance |
I Commmigsions” recommbnaailons and

Centrally Spor_tsored Scheme. [Afalfers

6 bz roided throigh concerned

Chi=f Justice!
Appropriate

commitss

3
’.

13
o
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SL

No.

Responsibilities & duties

Reporting
Authority

Section — Asstt. Reg. (Admn-I)— Djy.
Reg. (Admnj—  DDO — Reg.
(ddmn. j— RG] .

i All Eimmds of leave

Registrar General. M atters 1o be
rowred throwgh conceraed Szction
— Agsit. Reg. (ddmn-Il— Dy
Reg. (Admn.) — Reg. (Admn.j—
RGJ '

of all |
; gazetted officers from the yank of
: Dy, Registrar vp to ithe ranl of

Chiz{ Justice

i, Al knds of leave of officials
(;qoﬂ—ca_araec:l gazetted) up to the
rank of Asstt. Registrar [Matters
to be routed fnre:mr"fo concernad
Seca‘;orr — Assit. Reg. (Admn-Ii—

Drwers & Gr-li7 sz‘:sz)-—r Keg
(Admmn, = RGJ

s, Rég. (Admn)—JtReg( For

Sole

responsibiiity

i LTC/AHTC of al gazst*aa officers
of the Registry of the High
Court [Marters fo be roufed
throuzh concerned Section —
Asstt. Reg: (Admn-I}— Dy. Reg.
(At j— DD.O, —+ ReO._
(dd??’fﬂ )—u‘C]

Thief Justice

ji. LTC/HTC of all non-ca.zette-d
officials of the Registry of the
ITIS:,}). Court,  [Matters {0 be
routed  through concerned
Seésion — Assit. Reg. (Admn-
ij— Dy Reg.
(Admn)}—D.D.0.—Reg. |
Adimn. j— RG] '

Sole
responsibility

Granting of ACP 1o the staﬁ' of ths

Asst. Res. {(Admn-IlI— Dy. Reg
(Aﬁmn‘)—-z_— D_DO — Reg. (Admn. )—‘x~
RGJ

High Courl Seorvices. [AMatters fo be
routed through concer ned Seciton —

Maintenance of all confidantial

records inclading the ACRs of the

| Gazett=d and non-Gazetted employses

of the High Court. [Malters fo be
routed phrough RG  Secretariare

Sole
responsibilifty
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|E SL Responsibilities & duties Reporting
i No. Authority
l —Registrar(Admn.)— RG]
‘ 23. | Litigation by or against the High Court Chief Justica
, in the Supremse Courf [Adatiers to be
ronted through concerned Section—
'[ Asstt. Registrar (Bench} — Dy. Reg.
'1 (Tudl) — Reg. (Judl)— RG]
' 24, | Litigation by or against the High Court | Chief
in the High Court. [Matters to be Justice/any
rowted Ih;ouoh concerned Section— | Hon'ble Jundge
Asstt. Registrar (Bench) — Dy. Reg as may be
{Judi.) — Reg. (udl.)— RG] nominated by
thie Chief
Justice.

25. | All I};ﬂﬁba‘s relating  to  the Appropriats
infrastructure/construction  of  the Committee/
| Court buildings/VWDC(in case of Chief
ﬁnanmal 1ssuea} mafters of the Justice/Full
Dzstnci I.Jumcmrv g?;far‘efs o be Court

26. Regisirar

. General/Chiel
Justice
= -~9R£g (Ldmn, J-+RC ]

[27. | Pension, medical reimbursement | | Registrar
olaimag =nd “othér dass of the Chief Genéral
Justice: &nﬂ Judges  (Retired and

arters to be routed

- Sedt ro.p—-a Agst

Reg : _D},_ Rgg'

. Accz‘zs }—rDDQ-—rReﬁ fAdmrj—
.RG] _

28. Pensmn, 4 :a—*dxcal reimbursement Registrar
clatwis and other duss of all the General
gerving . and retired Judicial
Officers; G—azct[..d ' Officers/Non-
| Gazetred  staff’ of 1hs Registry.

[datters to be routed through
I 1 coricerned  Bection = Asst.
Reg.{Accits.) = Dy, Reg. (Acciis) —

| DD.O. —»Reg. {Admn )~ RG]
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SL Responsibilities & duties Reporting
No. Awgtharity
29. | Information to the Supreme Court,
High .Cowts, Parliament  and Chief Justice
Assembly of the State/Central |
Govemnmenl. [Aatiers 1o be routed
through concerned Section — Assti |
Registrar  (Admnil) —Dy.  Res. |
CfIudl }Dy. Reg.  (Admn)—  Reg
rJudl. )iReg. (Admn. j— RG]
30. | Management of cases in the High Chief Justice
Court and District Courts including all
matters lelatmv 1o Judicial Work in
High Court and Disiret Courts.
[Matters fo De routed ihrough
cmcerwd Section — Asstt
ench) —Dy. Reg. (Judl) —
u'dl}—i_?}f%G
31 qll maﬁm relating 1o the VWDC of Registrar
the Distrdet Judiciary except-financial General/
| matters fiarrers fo be routed throvigh Appropriate
concerzzd. Section — Asstf. Reg. | Committze/Chia
(Admn~{l) =Dy. Reg. (Judl) — Reg. | fJustice/Full
(Fudl )—}Pg} Court
32, | Vi lgl_ance and disciplinary inatters Registrar
(including complaints and enquiries) | General/ Chisf
| pertaining 1o+ all Gazetted and Non- Justics
Gazétted officials of the Registry of
| the High Court. [Matters 10.be rorited
| o g.fz COACh mad Sechorz —+ A35iL
Rea ['{I
133 -Oonﬁi‘niatzon of 'sérvice perfaining 1o Chief
Judicial Officers of the State and Justice/Full
consideration of continned utility of Court
all Judicial Officers on atiaining the
age of 50755/58. Malters io be roitted
through concerned Section —». Asst.
Reg. (Vig,) —Dy. Reg. (Vig) — Reg.
(’V}c & Rulds)— RG]
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S1. \ Responsibilities & duties Reporting
No. | Aunthority
! : 34, | Granting of elecfiof/euper time scale
; grade to the Districi & Sessions Appropriate
1 Judges and for granting of ACP to the | Committes/Full
: Judicial Officers of the State. Court

[Matters to  be roisted  through

concerned Section — Asst. Reg. (Vig.)

—Dy. Reg. (Vig) — Reg ;If;a d-
Rulesj— RG]

—s Adswtr Rég.(Vig: ‘.-—a-,.)} Reg. Vi)

—+Reg. (Vig & Rulési— RG

35, | Framing of Rules & other malters Chief Justice
relating to Rule Section of the High Appropriate
Court #ad Subérdinate Courts. Commiflee
[Maiters 1o be routed through
concerned Section. —  Asst Reg.

(Vig;) —Dy. Reg. (Vig) — Reg. (Vig
& Rules)—RGI

36. | All matters r:.la,mg 10 des1g,mﬁon of Chief
advguates a5 Senior Adyocates by the. TJustice/Full
High Court and, *yen[iw.l:on of their Court
Inoome Tax Retl.ms [fatters 1o be
routed t?zro.‘.g?’ : Secrzcm —

HAssit: Reg :
Reg. {Vig. A’*R;Leﬁ}—rﬁfi’r?
1 37. | Préparation of draft charge-sheets Registrar

: fmemoranduni of charge. [Adatters 1o General/
‘be routed through. concerned.Section | Appropriate

strar, Géner ab

Committee/Regi

| = Dy. Reg. (¥igy-cuin-CPC — Reg.
{Adm, )—ﬁ')DO—rRG]

Portlplio
_JudcuCEV‘f
oncd —_— Justice
38 Shument of £ Field-based. metwork | | Pertfolio
fo assess e overall and spoken Judge/Chief
repltation of the . Ju foial Officers. Justice
[Matiers 46 be Fouted through
'concea-.r:ed Section — Asst. Reg. (Vig)
—Dy. Reg. (F:g) — Rec (Vzg &
| Rules)— RG}
39. | Financial matters rélating to: Computer Judge-in-
Section, fMaters fo be routed through Charge
zoncerned Section:—¥ System Andlyst

Chief Justice

40
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SL

Responsibilities & duties

Reporting
Authority

4.

Matiets relating to purchase of new

vehicle including  supervision of |

vehicles and all other office fems.

[Marters  to  be  routed through
concerned  Section —  Assi. Reg.
(Admn.-Il) — Dy Reg. {(Adwmn) —
Joint Reg./D.D.0.—Reg.
(Admn j— RG]

i

Chief Justice

41,

| con 'rnea' Secaon —

| Reg. —> Reg,

Management and daily maintenance
(including: AMC) of all. properties
{including L.]m.iea) of the High Court
including official residences of the
Hon'ble judges and staff of the High
Court Rwistr:,

[Pdaiters to be rovited  through
A58t Reg. (G0
Section —Dy. Reo ,,.'_n.j —Joint

{4 Admn J —%RG]

Registrar
General/
Chief Justice

|

All ‘matters relating to purchase of
OlMice flems of Store buuum’

:ﬂi’af‘ers o be mufaa fﬂro;rmk

Reg‘.

urm; 5-va’ ] |

Registrar
General/Chief
Justice

43,
| computsrization in ihe High Courl and

| wtitiz

Financial — matfers relating 1o

¢ Cowts  ‘cluding
ation of funds toleassd tndar o-
Coirts Proyc?

_ro pe m,zfaﬁ through
_ﬂm Anax’ys.

Judge-in-
Charge/
Chief Justica

44
: Higll C'Dllft
| PAutiers o be roited through
| corigerned  Secion—s  Ass Rez.
| Adn. —ff) —Dy. Reg. (Adwn, J o=
| Reg ﬁdﬁ*r‘ J—RGT

Wclfme cf the staff members of the

Registrar
General

a1

e
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SL [ Responsibilities & duties Reporting
No. ] . Authority
15. | All matters relating 10 lawyérs” Appropriate
chambers of the High Court. Committes!
[Matters to be routed through Chief Justice
concerned Section — Asst. Reg
: (Admn-if) —Dy. Reg. (Admmn) —
_ | DDO—Reg, (Admn)—EG]
'1 ' 46, | Bzautificalion Gardaning and all Chief Justics
_ | other matters of the High Court and
Judges Bungalows.
[AMatters fo  be routed  through
c,orwﬂmm’ Scction — Asst. Reg. (CO
ection) —Dy. Feg- (Prov) —J1 Reg.
— Reg. {Adm }—>Rf” 7
47. | Iitastructure  development and 4l Registrar
maintenance works of the High Court. General/ Chief
iaiters  to e youted through Justice
_congerned Sgction — Asst. Reg. (CO
Séction) ~Dy.  Reg. Adinn.)
—DDO— Iteg. (Adpm. )—RG]
48, | All matters relating 1o High Court Appropriate
Canteen. Committes/Chis
[atters o be wouted through. f Justice
aom‘e*ned Section — Asst, Reg. (CO
Sectiony —Dy..  Heg. & Admi,)
—DPO— Reg. (Admm. J—RGT
49, | AlL financial matiers and budget of the Appropriate
_Hl_h Court. Committea/Regi
[Matizrs 10 be roured through “"I‘g .?‘Tnm.'a{;
concerned Seﬂtzon —  Asst. Reg. Chief Justice
'(4(:"115). Dy, . Reg. (dects.) =
DPO—REE, (22 i )—rRGj
50.-| Distribution and time 10 time Registrar
werification. cf store rnaiem.ls General
JNfadt be roured mmz{o‘f'z
‘hrea —. Dy Rez
'_(—Ld.-«?r) — Ut Reg. —Reg
Admn. )-*PG] ‘
51. | Maftérs relating to detailment of High Chief Justice

Em.rt v shlcles

fAdaters 10 be routed through Asst.
Reg. (CO Section) —JL Peo —R2g.

| @dmn)—RG]
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S1

. T Responsihilities & duties f Reposting "
No.

|

| Authority
f ' 52.

!

!

Atiendance of all officials of the | Registrar E
Registry of the High Court. !' General

.’[;\-{ah‘ef's o be  roured  through |
| concerned  Section —  dssir Reg |
i (Admni}—Dy. Reg.(Admn j— Reg.
| (Admn RG]

i

33. | All correspondence concerming the | Chief Justioe
Judiciary and to coordinate between
High Court and the Central/State |
Govemment in administrative/j udicial [

affairg, .

[Adatters  to bz roured through |
concerned Section — Assi. Rez.
(ddinn. S~ fReg (ddmn ) Dy, Reg.
(Judl)— RegiiAdmn)/ Regz. (Judl,)
—RG] '

Video Conferencing matter [Alafiars | Chief Justice
o be tovied through  conczrmed
| Section — Asst. Reg. (ddmn-I) —Dy.
|RReg. (Vig )cmsi- C.P.C — Rag, (Tudl.
J—=RG] '

Annual Report of High Court of Chief Justice
Tripura fAfatters 16 be ropted th rough
| concerped Section ~ Asst, Rep.

| (Admm. I} —. Reg, (¥ig)- cumn-
C.P.Cl = Reg. (Admn j— RG7

L
S

th
j.h

L4
o

| Deputation of Judicial Officers to Chizf Jastice
other Departmients /Matters 10 be |
routed through concerned Section —

Asst. Reg. (Admin.I)) —Dy. Reg.

| ((¥ig)- Cum: CP.C) — Ros. (vie. &

: Rules}— RGY.

57 Obscr\ra;.jce of High C;;}ur{: Day Chief Justics
[Matters io be routed through |

| concerined Section ~ 4551, Reg,

| (Admn~I} =Dy Reg. (4 dmn.) — Reg.

(Admin )= RGY

58 [Any other adminisiraiive work Bof - Chicfjustice

| expressly  dssigned to mny  ofher
[Registrars

59. | Any ofher matter not covered by any | Chieljustice
of the subjects mentiohed above.

I




Tripura Gazette, Extraordinary Issue, February 20, 2023 A.D.

. Sk Responsibilities & dufties R,e_I_'“"ﬁ_“g—_}
. No. Authority t
i 2 Registrar Transter and Posting of all Judicial Chief _
% (Vigilance & Office Justice/Full \
‘ Rules) [Matiers  to be routed through C’?‘“m :
g concerned Section —+ Asst. Reg. (Vig.)

] Dy, Reg. (Vig) — Reg Vig. 1
s Rules)— RGJ _ 1
| Vigilance and disciplinary matiers Portfolio Tudge/ l
]._ (including. complaints and enguiries) Chief Justice/ I
1 pertaining 10 atl Judioial Officers of rull Court '

the State,

[Matters ~to - be routed through
concerned Section = Asst. Reg. (Vig)
—Dy. Reg. (Vig. ) — Reg. Vig, &
Rules)— RG]

Vigilance und disciplinary matters
@ncluding complaints and enguiries)
perfaining to all Gazettad ond Nou-
Guzefted officials of the Registry of
the High Coutt. ' o
[Hiatters to be routed through
concerried Seetion — Asst. Reg. (Vig)
L\Dy. Reg. (Vig) — Reg. (Vig. &
Riles)—RG]

Chief Justice

ACRs of the Judicial Officers and
| commmication of the yemarks: i the
- ACR. '
Maners to be routed through
concerned Section — Asst. Reg. (¥iz)
| =Dy. Reg. (Mig) — Reg; (vig. &
Rules)]

,goncgned
Seetion —» AssL

Annual Repoit
of High Court-of
Triputa [Adatters
to berouted
throiigh

Reg. (Admn))
—Dy. Reg.
(Vig.}- cum-
CPLj—Reg
(Admn.J—RG]

| Consideration of The representations
| submitted by the Judicial Officers for

| expunction-of adverse cemarks, in the

| ACRs:

[Mdatters  fo. s routed * through

| congerned Sectioh — Asst. Reg. Vig.}
1" =Dyp. Reg (Fig) —* Reg. (Vig. &

\mazsiy

Chief
Tustice/Full
court




Tripura Gazette, Extraordinary

Issue, February 20, 2023 A. D.

conducred by 12
cona:.cﬁon with

High Court :n
recruifment of

| Judicial Officars and staff of the High

Court, ﬁaf’cznérs 10 be rouréd through
conceryed Section — Asst. Reg. (Vig)
—:»D_}* Reg.(Vig, I —Reg. (Viz. &Ru?es)j

*?1' J Responsibilities & duties Reporting j
No. | Authority
I [ 6. | Matters relating to inspection of the Concernad
f [ Courts and Tribunals under the Portfolio
supervisory jurisdiction of 1he IHigh Judge/Chief
| | Court by the Hon'ble Portfolin Tudgss, Jastice
i District Judges and Presiding Officers
| of the concerned Subordinate Courts
! of their own Courls and all other
| | marters connected thereto.
[Maiters do be routed through
concernad Section — 4 sst. Reg. (Vie.)
—Dv. Rz, (Vig) — Reg. (V7 iz, &
Rujesi—s RG] '
7| Confinmation of service pcrlammé 1o Chief
Judicial Officers of the State  and Justica/Trall
consideration. of continusd uulrty of Court
all Judicial Officérs on altaining the
age of 50755/58; [datters 16 be routed
through copcerned Section — Agst.
Reg. ﬂfzo J —+Dy Reg. Vig) — Res,
(Fig. & Rules)j— PG]
8. | Granting of seles nonfsuper time qcale
‘grade to the Disttict & Sessions Appropriate
Tudges and alsd for granting of ACP to Conunifree/ Full
_the Judicial Officers of the State. Court
damers to e routed through
coneerned Section — Agst Reg. (Vrg‘)
-—rD},_ Reg. (Vig) — Reg (Vig. &
Rules)— RG]
9. \Iazrsten,am,e of all  confidential Sole
records mcludmg the ACRs of the responsibility
Judicial officers of the State. /M arers
o, ke routed through  concerned
Secran — Asst. Reg. (Vig.} —h,
Re.cr {P’Eg } s Rez (’Tag & Rmes}]
10. | Bafe custody of ﬂie Tecords pertaining Sole
fo the competitive examinations responsibifity
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S ——

e
; 7 . T 1

\ Responsibilities & 4 ufies l Repe i
luthm'ltv

Frmaig of Rules and other matters Appropriate \
relating to Rule Section of the High Conunitiee/
|
|

Court and Subordmal.e Courts. Chief Justice

Adatters 10 be routed through ‘
corcarned Section — Asst. Reg. (ig.)

—Dy. Reg. (Vig} = Reg. (Vig. &
Ru Ze's}-—r??G]

b ] _..._...__-—_...___._-..-__.-_._..-.__......_-._._.._. i e

All matters relating 10 designation of Chief ’
dd\OCdl&‘- 45 Senior Advocales by the | JusticeFull |
High Court and verification of theif Lourt i

Income Tak Relurns. [Afatters 10 be
roated through concerned Section =
Agst- Reg. (¥ig.) —Dy. Reg. (Vig.) —
Reg. {¥ig: &R:,Ees)—rRJ]

Matiers  for ecru1m1=nt mchuding
; prorﬂou on of all Judicial Officers.

Regxstra;
Greneral/Chief
Justice/Full

Court

[Aanzrs 10 be youted throtigh
< coraarred Section — Asyt. Reg. |
1 ; -—rﬁy Reg. {"zg) —r Reg:

:T\ht*ers re!aimv 1o scruﬂ.mant Appropriate.
pos‘ung proinotiorn, transfer of all the | Commrctee?{.‘hw _
staff members -of “the Dls’mci  Justice
" Judicary..

[Marers o be routed thromgh |
.coﬂcor*ed Section —rAssil Reg. {T/fg} i
Dy Reg; {ho) — Reg. (Iffg
-Rw’ef)}

[ Tawazima -Court of the High Court
_exoept the inatiers as mentioned o
:Or.i.,x L No.F.40(21)-
_ HCT!BE\'CEL’REGIS‘TRYEOEHO-.G
283 dated 10.05.2013.

 [Watters: 1o be routed through |
concermed. -Section — Asst, Reg |
i(‘BemP;] —Dy: Reg: (JL.a" § = Rec,
.f';'f'w B2 dees)]‘ l

Sole
responsibility

Concerned

Dlm.ntt Sygdiciary

: ‘ Porifolio
tmciuﬁmcl u,a,.. jeave sncashment- and Ju&oﬁ"'Ch.iaf
westing.of juéima! powersete. Justice/Full

| Matters: 10 be routed :}'rou=h Court
eorcerned” Section — ASSL. -
(Admin.H) =Dy, Rez {¥ig) — Re!’f !
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SL Responsibilities & duties Reporting
No. Authority
(Vig. & Rules)— RGJ

17. | Holding of discrete or preliminary | Concerned
enquiries and evolving a confidential Portfolio
mechanism  for  such  inquiries, Judge/Chiel
supervision of nquiry branch and Justice
inquiry eell. [JAMaiters to be routed
through concerned Section — dssir.

Reg. (Vig) —Dy. Reg. (I7g.) — Reg.
(Vig. & Rides)]

18. | Critical analysis of the complaints or Appropriate
discrete/preliminary ngquiry report 1o Committes/
ssist the competent authorily in Portlolio
deciding as to whother a regular Judge/Chiaf
inquiry into the allegation({s) is Justice
tequired. [Matters to  be routed
ihioligh. concerned Section — Asstt.

Reg: (Tf:og —rDv Reg. (Fig) — Reg.
(Vig. & Rudes)] '

19. | Preparation of draft charge-sheet Appropriate
/memarandum of charge. Commitize/Regi
datters to be routed fhroLOh | swar ,
concerned Se:ﬂﬁon —  Assi. Reg. General/Portioli
(Vig) —Dy Reg. (Vig.) — Reg: (Vig. | ©7udge/CRist
& Rules)—. -RG]_ Justice

20, | Scrdiny of assets & liabilities, Sole

statement of the Judicial Officers and | responsibility
overall sopervision of Vigilance
Section. '
[Matters fo be rowted through
concerned Section —» Asst. Reg. (Vig.)
—Dy. Reg. (Vig) — Reg. (Vie &
Rufas) 7

21. | Establishment of field-based network Portiolio
to assess the overall and spoken Judge/Chiefl
reputation of the Judicial Officers. Justice
[Matters te be rovted through
concerned Searior — Asst. Reg. (Vig.}

—Dy. Reg. (Vig) — Reg. (Vig. &
Rules)— RG]

22. | First Appellaic Authority under Right Sels
To Information Act, 2005. responsibility
fMgrters. io be  routed through




Tripura Gazette, Extracrdinary Issue, Febru

ary 20, 2023 A. D.

| Responsibilities & dutics
|

Reporting ‘\

Anthority

[ concerned Section— Reg.

(Vig. &
\ Rules)]

73. | Deputation of Jud icial Officers to
| other Dcpa:’fmantb [Ma:‘a‘\—:r.s o be
| routed through concerned Section —
1.45.5 Reg. (Admn.1}} —Du R “,o
z((’T;o)((,,_CP(")-—'P Vig

1 Rulesi— RGJ

éE

T

Chief.]usﬁcrl

Registrar

(Judicial)

|

l

| t
4. | Any other malters pertaining 1o Chiaf Justice l
" discipline. and vigilance 1ol covered i
! yany other spacific headmw 1
25 \ Any other mafters assignied DY the Suole 1l
l Chief Justice, Hon’ ble Judges and responsibility |
Registrare Feneral. \
1
; \Su pervisory ‘Officer yelating to all Sole
| Bench and. Judicial matters. responsibility
2. | Holding of Tawazims Coutl of the | Chief Jystice
High Court in absgied oﬁru. Registrar
(v xcr) as-per ‘11:1-d _C?rdu No. 48, dated
\ 08.01.2014.
| Compilation and  mnandgement of | Chisfustice
Judem ants’ delivered bv the H.!_h
Court.
ﬂd"mr_ar.s 1o be routed throngh Library
Section -+ Chw‘;&:h’"mm —» Reg.
f,fa...._,. ){ l
Preparation and,  maintepancs of Chiel
statistical mj‘crms:hon of tases ef the Justicé/Full
_ -Courts of 1 the District .Tudman Courtl
[Natiers 1o be routed thmugh
srerasd’ Sectibin. —* AsEt Rec,'
{SH cmernts) —-—:D_V Rez: fudl) —
Reg: fi};,df 47
Preparation of - Calendar for Zhe High | Chiefl Justice

Court’ and District Judiciary of

Irmm

[atters 15 be youted  through
. don*e?-evd Rection — Assit. Reg.
&4*”??:*?—!) —Dy. Reg (Judl) — Rez:
(Judt ) =RG]
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S
MNa,

Responsibilities & dofties

Reporting
Authority

G.

I Court managament and administration.

[Adaiiers  to  be routed throug
concerned Seciion — dssii. Reg.

(Bench) —Dy. Reg. (Judl) — Reg.
(Judl )]

:5-

ﬁi

Chief Justics

=1

| Preparation of Roster.

[Dy. Registrar udl j}—Reg. (Judl.)]

Chisf Justice

Information to the Supreme Cowrl
High Courts, Parliament and
Aszembly  of  the  Central/State
Government relaiing to  Judicial
matiers.

[Mfarters. 10 be wrouted through
cancernai Se.,f!o;r" — Asstt, Registrar
(Admn-1T) ——>Dy Reg. (Fudl) — Reg.
(Tuidl.) = RG

Sole

responsibility

. Detailing of all Non- Gazetlyd Class-

11T $taff of Bench Kection.

'_ﬁv’m‘iew fo Lw ra;zred throug#

c’ol“f‘crwed 'i’ect;mz s Agsil. Registrar
(4&';?1;; -11_) —rDt' Peg whedl) —rReﬂ
(jd{z")]

Regisirar
General

0.

Reporting Authority of ACRs of all
Non-Gazetted Class-1I1 Staff of Bench
SL—CU.:OL]

; [‘m‘;ﬁers fo be rom‘ea s;jzro;ug'h' RG
farial #becrefa*_} Cto RO —

udl }—RG]

Sole
responsibility

il

Preparation-of Paper Books,

Grcerned Section — Dy, Reg. (Judl.)

-—}_Reg. i jy

[ \latters: to be rouled through

Seole
responsibility

Maters' telating 1o p;eparcnou of

{ certified copies of Orders, documents

and ungariitisd copies of Crders.
[Afatrers: to be rouied through
conpernsd Section — Asst Reg.
{Benchi - Dy Res.  (Judl)
—Rep {TidL)] '

Sole
responsinility

13

Matters relating to preparation of
Causs List and crouping of cases.

[Afatiers  to be vouled through

Scle
responsibility
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Responsibilities & duties 11

concerned Sectivit — dsstt. Reg.

(Benchi —Dy. Reg. {Jz.zdi.) —Reg
1 (Judl }]
l File iracking and management af all Sole

mdxua{ records from the Filing | responsibility
\Se»hon ty the consignment of lnel_
1 :
1

14.

racord in the Record Reom. i
[Matiers 1o be 1o iqed  through 1

concerned Section — Assrt. Reg. |

(Bench) —Dy. Reg. (I fudl) —= Reg

(Juedl.)]

Sole
responsibility

15, | Preparation  of decres  in
Judicial/Bench Section of the ngh
Cout,

i

\

-{Vafér_',;s' e b reptad: Hﬂm;z;;.f 1\
l

concerned Seerion’ —r ASSH Reg,
(Br«'nck) —-*DV Reg, (Judl, ) — Reég
'_-szrcﬂ.J_]

15. Matters rﬂlanngio_hsumce of huensc,." Chief Justice
of Advocates Clerke in the ngh Court

[RdettersT o BE Foied _r}zm_ugn
concarned Section. —+ Aestt Reg.,
{ ddmn.-1l) —»Dy: Reg. (Jud?,) — Reg.

L] :

‘Cotirt and District Courts ‘incliding all
smatters relating 10 Judlcml Work in
H.l,h Court dﬂd Dmtr_mt Courts.

[Matiers o be ‘roited rro“ciz
copzerned  Section Asstt. \

17, \!{anaﬁemmﬂ of cases. in the. Ilwh\ Chief Justice

.R'G(Beﬂoﬁ*) -—>Dy Reg, (inﬁf )
Reg. (7adl. )]

_n
{2
(]

18. Complmnc:n wﬂh 1h- Ord*-rs and | Chief Just
Judgments’ of ihe Suyramu Court of
Iddia andihs High Court,

Jhiatters to ke youted through
cgne cerned’ Sectiom —F Asstt. Reg.
(Beiich) 3Dy Rep: {Judl) — Reg

ﬁﬁdf)-;}{g} |
W Destruc otion/reconsiruction oF  the T

judicial records in {hé High Court and responsibilify
- conducting mqu::ry st concerning the
loss fm_tsp}acament of such record.

]

50
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SI. Responsibilities & dnties Reporting
Ko. Authority
[Marers fo  bhe routed rthrough
concerngd Section — Asstt. Reg.
! (Bench) —Dy. Reg. (Judl} — Reg.
E {Judl.)]
20. | Jail appezls, complainls and other Chiefl Justice
matters  perfaining 1o jails  and
UTPs/eonvicts.
[Matters  to ke  routed through
concerned Section — Dy. Reg. (Tudl.)
— Reg. (7udl,)]
21. | All matters relating 1o statements of | Chief Justice
‘the Hish Court and District Courts. '
" [Matters  fo  be routed through
conderned: Section —r Assti, Reg.
:-?Srczrﬁmaﬂtg) —Dy. Reg. (Judl)
| Reg: (Fudl)] _
22. | All matiérs relating fo publication of | Chief Justice
' | Court sigwsletter of the. I-h:,h Court of |
| Trpiea
-{M'gﬁ‘ers-. rio be routed thiough
cers o —+ Asstt, Reg. |
. (Admn /Dy, Reg.
0. )/Reg. {Tudl.)]
23, | Litigation bj; or against the High Court Chief
__ -m;;hw Supreme Court, { o Justice/Any
iy d
s 1o bz Fouted fkrouvh Juu.gias mg}{;be
1 e Section — Asstt, Reg. ﬂiiogﬁ?; .A.t}-v
- (Be‘nc i =Dy Reg. (Judl) — Reg.. =18 anel Jusiics
{Fudl) --:—RG]
24, | Lifigation by or against the High Court | Registrar
[ia e High Court. Gengral!
j}ffazzer: fo be routed through | CAPmeiméL
‘concernizd Section =Dy, Reg. (Judij | "I - e
s Reg. {Judl ) —RG] Eoiicide
| Reg udl) RG] P
25. | All matters relating to the VWDC of Registrar
| the Distsizt Juélcmry except financial | General/Chief
| matters JAfatters to be reuted through Justice
| voncernzd Section —» Assti. Reg.
| @dmn-I) =Dy, Reg. (Judl) — Reg.
_ 1274.,:., )—&PC] '

o1
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| sL

No.

Responsibilities & dutics

Reporting
Authority

26.

‘Matters régarding the Chief Justices’

Confarence ‘and Toint Conference of

the Chief Ministers and Chisf

Justices” and implementation of the
Resolutionsthereof.

[Matters 1o he routed throngh
concerned Section — Assfl. Reg.
(154’:;1!.’ 4”;} ——*D\ PL’C’ {ef&’lr?;l/ D\,ﬁ
Reg. (Judl) — Reg (Admn.J/Reg.
(Judl )— RG]

Registrar
General! Chiel
Justice

Establishment of Courts.

[Matters 10 ‘bz routed through
conterned Section — Assit Reg.
{Jc?wn -I) 3Dy, Reg, (J;ea?} —&Rea
{Tudl )~ FEG]

Chief Justice

28.

| of Pross . Appomiment
Enquiry Camm:ssmn ‘anii other

Matter&. coficeming the appoiIJMent‘ of
the President of State Consumner
Commission App :mtmcn't of Dm..ctor

of

appointments syherein prior
consyltation” Jor approval of ithe

| Hon'ble Chisf Tustics’ of I—unh Courf is -

-requmred

hﬁ;a.’ﬂn to be ronted ‘through
conceried Secn@ﬂ — Assit. Reg.
{.x«_df,«m{)—} . Reg {Iudl)—

Reg, (Judl., = RG]

. Registrar
General

2

All cor*es_pondance “concerning the

| judlC}.ﬂIV and 1o act &8 Spokusperson
| for coordination between High ‘Cotirt
iand the State/C
o adnnms‘raa&fezﬁud.tclal affairs,

ntral Govmnneni §hi

[Matiers © o be routed  through

\-gongerned Section— Assti,
| Reg. fAdrmn. =Dy Reg.

wn /Dy . Reg.

| (Tudt )—sReg. (Admn.)/Reg
| gudt j—sRG]

Registrar
General / Chief
Justice

52
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SL Responsibilities & duties Reporting
Mo, ) Authority

30. | Leave,” Posting, Recruitment and Chief Justice
Promotion of Gazetted Officers/Stafr
of Bench Section of the High Court
Services,

[Mamers 10 be  roured thirough |
concerned Section —  Asstt. Reg.
(Admnld) —Dy. Reg. (Admn. ) Dy, Heg.
(Jidl.) — Reg. {Admn.)}Reg. {Judl)
— RG

31. | Video Conferancing matter Clief Justice
[datiers 10 be rotited  through
concerned Section — Asst. Rag.

(ﬁdfmﬂ-f; —LDy.  Reg. (Vig,)-cusm-
C.P.C — Reg. (Judl. )— RGJ

32 i,ny oiher matfer pertaining to the Registrar
Judicial and Court. -&dmmistraqo_l not | General ATudges/
covered. by any of the ahove- Cmef.fl,s*qge
mentoned sub;ccts

|33 | Any ofhier matier assigned by the Sole
Hon'ble Chiel Justice, THon'ble Judges responsibility
and chtsi.rdr General.
4 Regz&:mr 1, Hea,d mf‘ .Of"-ic_e of ihﬂ Estdblxs;umnt ol Régi;smr
{(Admn., the Htoh. Cowt of Tripura. Geperal/Chiel
PEMN) : _ SJustics

2. | All matiers relafing to the fonction of Registrar

Hezd: of ‘Offics of the High Court General
Establishmeant,
Malters  to  be  routed through
concemea’ Sectiorr  —5 Asst.
. 5 I — Dy Reg. ¢ddsn.) —
-Feg,(_.dnm.) -—J’G]

3.. | Reporiing Authority of ACRs of all Judge-in-
Non-Gazeted, Class-III staff {except Charge/
the staff of Bench Section and Chief Justiss
Co-'npu;.e; S-=ct;0‘1)
DMatters. #6. be routed I}zroqc'h RG
S’e'rercznafe—rgecrefnrj S to RG —
Reg. (Admnj]

4. | Financial matiers relatins to Computer |  Chisf Jusiics

Section.
[Mdatters  to be  routed through

concerned Section — System Ana?}ﬂ
— Dv. Rez. (Vig)-cumCPC —

wi
Ly
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639_

20, 2023 A.D.

sL
No. .

l Responsibilities & duties Reporting

| ) Authority

l PD0O— Reg. (Admn.)—RG]

£ 5, | Matlers rclating 10 purchase of mew Registrar

1; vehicle including supervision of aperal/ Chisl
vehicles and all other office ilems. Justice \
i1. [Matiers {0 be routed through i
! concarned Section — Assi. i
\ Registrar(CO secrionjidssit.  Reg. l
l Admnil} — Dy Reg. (Admn.) —

\ Jotnt _Reg.{DDO)‘ —Reg (Admnj)—

| RG]

FG; Appointment, Promotion, Posting, Registrar

i Senioriiy and other matters pertaining General/

to. staff menibers of the High Court
Registry and._ supervision of the
Establishment Section:

[Matters to be souted  through

| concerned Section. — Assit. Reg.

iAdmn )—Dy: Reg: (4dmn,) — Reg.

| (A dinnjires, (Vig, & Ruleg— RG]

Chief Justice

[Ponsion, other retiral dues amd

Modical Reimbursement Claims of all

| Retized sriployess (Gazetted and Non-
| Gazeited) of the High Cowt.

| COTL GRS ,
| Aecounts) —Dy). Reg. (Aoctunts) —
| DDG — Reg. Agmnj— RGJ '

diors lo be rouied ‘through
med  Secion — Asst. Reg

Registrar
General/
Chief Justice

[ Posting of the Staff of the High Court
| to. -the High Courl Legal Service
_ 'Comﬂiiifééﬂriﬁm.--Jﬁdié-i'a“l Arddemy

| on deputation.

| IMaiters to be routed - throngh

conderped Section — ASSE Reg:

fmn.D) —Dy. Reg. {4dmn) — Reg.

| tdmn )= RG]

Appropriale
Committee/
Registrar

| Rog.  (Adwn)/ _Reg. (Viglance

Teave, . Posting. Promotion and

| Recruitment of &l Gazetted

Officsrs/Staff of ‘the, High Court

| Services.

| fatters 1o be rowted through

vonperned Section — Assi Reg.

(idmn]) —Dy. Reg. (Admn)l Dy

Regisfrar {v;g—f:'u m-CPC )(@DO —

General / Chief
Justics
Registrar
Genzeral/

Chief Justice




Wy

Tripura Gazette, Extraordinary Issue, February 20, 2023 A. D.

SL Responsibilities & duties Reporting
No. Anthority
&Rules)/ Registrar(Judl j— RGJ

10. | Management and daily maintenance Chief Justice
(inclu_ding AMC) of all properties
(including vehicles) of the High Court
including official residences of the |
Hon'ble Judges and stall’ of the High
Court Regisiry.

[daiters  to  be routed ihrough
concerned Section — Asst. Reg. (20
Section. —Dy. Reg. (lezrm) — T,
Reg. J@Df’)ﬁﬁev (4dmu I—RGY
11, | Leave of the Hig gh Court Judges. Registrar
. A H MR
OMatiers 1o be routed rhrough | OeneralChict
conpcerned  Séction —  Assii. Resg. Justice
{Admmi}. —)Dv Reg. (Adin,) — Reg.
(Adnmn, )—>PG_,?

12. | All matfers relating to purchase of Registrar
Office ftems of the Store Section. General

[Matiers fo  be  routed fhrough
|t _wmadﬁeczwrf—rDy Reg. (4&’*????) '
Jf. ‘Reg. {D_DO-—%Refr_.

13, Reg_.i slrar
-claims’ of the | General
fand all Hon’ble Judges (Retzred a;;d
:zncumb m;,} af the I{. oh Cowt:

’ : roujed  through
Cer —+ Assit.. Reg.
__rﬁcccwws) -vD}: Reg. { 4ccoszs J—
-DRO— Reg (if‘ldfmz)-—}RG]
14, _Aiiendan"e of all officials of the Judgé-is-
Reozsm of'thu High Court. Charge/
m *0 be TDI{!-? {:? . flhf‘.'OHg.T'I . Chluf.ILSLCL.
i erpgd Section > Asstl. Reg.
ddmnlj—Dy. Reg.(Admnj— Reg..
|- Zdrm, J—RGJ -

15. | Fitiaticial matters roia.:mct;:: Computer Sole
Sﬂcuen _ responsibility
[Aditers tfo be .routed  through mf_?.": f* :;':'r

| eoncersied Section — Systems Analyst 'C-Q**s_';";';“;- o
—~ Dy. Reg. {(Vig)cum-CPC — ;{‘q mifr
DD’ 1—%?&’9’ (/l.de )—}RC‘ ] Ceneral,
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February 20, 2023 A.D.

16.

‘Responsibilities & duties

Planning, Management and
Arrangements for all ceremonial and

other functions, including swearing in

Independence  Day /Republic Da-y
colebrations, farewwells, dinners. Full
Court Meslings ete.

[Maiters 1o -be routed through
concerned Section — AsstL. Rea. (CO |
Section) —Dy. Reg. (4.} — i
Pec;D DO— Reg. Admn)]

|

|

!

1

Reporting

- Anthority

Registrar
feneral

| 17.

Purchase of ﬁummm and other office
ftems and wiiting off of mmgsrv iceable
fumniture and office items of the High

Court/Subordinate Judiciary {in case |

of secking pa.,nxnsf-ncm) upto Rs. 3
Tialhs. . [Matters o be routed thiough
corﬂemed Kection — Asstt, Reg.
(-Idrm-if)—> B . Repistrar (‘Id‘)’ﬂ)

e ODOG’G? High

Registrar
G*neralf
Chief Justice

18.

%‘unninrs ar : ;
Court/! Subor&m&te Judiciary (1

.;oi‘ seeh_mcr : *rm:ssmnj); abow Rs 3-_

Ja:nr Regl

;fCow*%) = Reo,f"ldﬁr)—é PG]

Registrar
Generall’

Chief Tustica

[19.

Implu.manmtmzr :_ef Finance

_"Co-mmsswns cocommendation and
Gentrally §ponsored scheitigs.

[Maiters 10 be Fouted through’

__'comgmed RBection. — Assit. Reg,

. (Admi) —

Judge-in-
Chief Justice

Fmancm] ma.th‘s relating 1o
‘compﬁmzaiw-m in the High Court and

“Qubordinate  Courls ‘focluding
: mhz&mn_ of funds re'[ea:;“d pnder e- _

Com‘s ijec:t.

| Afatters 20 Be rouied through

concerned Section —. Syistern Annlyst

Dy, Reg: [H"—’J o~ CPC—}DDO-—*:

Registrar
General

56
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SL Responsibiiities & duties Reporting
Nao. ' Anthority
Reg. (4dmn )—RG]

Z1. | Welfare of the stall members of the Appropriate
High Court. Conmmitice
[darters  to be  routed . ihrough Chief Justice
concerried  Secfion—  Assti. Reg.

(Aemn.-I{} —Dy. Rae. Admn) —
Reg. (ddinn jJ—RG]

22. | All matters relating to lawyers’ Registrar
chambers of the High Court. General/Chiel
[Adatiers 1o b: g:oz:r'gcz_‘ thromngh Justice
concerned  Section -» Asstt. Reg
{Admn.-1l) —Dy. Reg (ddmn) —

DDG~Reg. {Adnn j—EG]

23. | All matters relating to Chisf Justice Sole
Bungalow. responsibiity
[Afatters. 1o be uted  through

| concerned Sestion — Asstr. Reg. (CO
_ae‘f,uc:,ﬂ‘ —Ihn el (Froll) —$.J5. Reg.
sR2g, ___d;rﬂ)*-}r’i’"]

24, | Verification ©of Cash znd  daily Chief Justice
updating of Accmmts,

[Matters 1o bz routed  through
concerned  Sestion — 'f'i-*f*ﬁ-' iReg.

23; Chief Jusiice:
-—}Reg {Iﬂ amn)——ﬂﬁG]

CZ6. LTQHTC of all Gazerted Officers of Registrar

coistry. General
{0 Be routd through
Section —» HAssti. Reg
Dy Reg.  (Admm)
_ . "_~2d.:;.t*:.)—> RG]

27. | LTG/HIC: cf all mon-gazetied staff of |  Chief Justice

- he Recxs‘av
[idarters to be routed through
concerred Section —» Aswit. Res.

57
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Responsibilities & dutics

{ (Ad};?ﬂ 2 =Dy Rerr
DDO —Reg. (fz...!‘ﬂ!? J—+ F ]

{'—1.'5;{&1:1‘.)” e

Reporting
Authority

Granting of ACP to the staff of the
| High Court.

Legistrar

General/ Chied

[Matzers to. be routed through
conceried. Section —+-ASst Rez. (CO

Section) — —2I%. Reg. {Admn.)

—JrReg. DD~ Reg. (Admn, J=RG]

DS
!
il l [fatiers lo be rowted through Justice
i | concer ned Section —v Asitl. Reg
i f’-fdf?u" 1) —’D} _R""—v. (—-.J..H‘I?”J —}DDQ
| = Reg. (Admnj—> RG
29. | Infrastructure development and all | Chief Justice 7
maintenancs W orks ol ihe {ligh Court. Appropriate
Committes.

T30,

Afl matters selating to High Court
Cantesn.

4 "O'u]‘éd
1od Sectign —3 ASSTL. Reg (CO
Section) —+D} Reg: thdmn.)
—DDO—» Reg. (‘*dfﬂﬂ)—-‘*f(}_]

rhmzrcn'

|
|
|

Approprmie i

Camxmuee,
Req:strar
Guncral,!cmaf
Justice

b= et

All financial matlets and budget of the
Hicfhzc'cuﬁ

[Matte

wnce"ned

be  rouied
Sje,::‘_,o;z . Agsit. BReg:
{xicnﬁs} —[y. S (ﬁicdrs.l
—DDO—+Reg (Zv-xdmn }-}Ru]

‘throug GJ;* :

Registrar
General

Distribution. and | firke " fimie

veﬂﬁbauon of store mmtenals
ﬂffzrrers o e
neermed. Section —sDy. Reo

’ " Reg/DDO  —Reg.

Annuai Repori oF High Court of

Triptra {afaﬁers t5 be routéd tirotigh
concerned Section s Asst, Reg.
{ﬁdmn . —-&D} Reg: (Vig - cum-
C.P:C —xReg: (}:dmn J—+RGT

routed through

Chief Justios

Chief Justice:

34,

Obsmn ance of Hig}: Couﬁ
DayAfariersto; %o routed throngh
concerned Section— Asst. Reg.
""--T};——}B_]j Reg:. (’fq.u.}?"ﬁ) — Reg.

Chiaf Justice

58
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S:l. Responsibilities & duties Reporting
No. Authority
35. | All matters relating to publication of Registrar
Court newsletier of ﬂz‘. Figh Court of | General/Chief
Tripura. Justice
[Matters  to bz routed  througl
concerned Section —  Assit ridf i
| _(A_u;m:-.-!)—rﬁy. eg. (Admn )D} 2eg. |
| (Judl}) — Reg. (Admin ) Rag. {Fudlj] i
36. | Matfiers regarding the Chief Jusiices’ Sole
Conference and Joint Conference of Responsibility
the Chief Ministers’ and Chief
Justices® and implomentation of ‘the
Resolutions thereoll
ﬁ-};;z’:ers o be rowmled  lhrough
concerned Seciion — Assitf. Reg.
{Adin.-I1) —rDy Reg. {(Admn jiDy. |
Reg. (Judl) — Reg. {ddmn,)/Reg.
{;.f fo.-s.lf )""9‘ .RG_}? '
37. | Inspection and Management . of afl the | Chiaf Justice/
Seetions of the. Rcc’}strj, Hon'ble Judges!
i Reg:.-,trw
General
38. An}* other matter entrusted by the |  Chief Justice
Chiel' Justice J/How'ble Judges/ |
chzstmr General '
L. | Supervising and Monitcring of all Registrar
=1  Jomt malters perlaining (o Proldcol, General
R%g;f; ar/ [Mafiers 1o be routed through
St corcemed .Secrfan —  Asstt. Rez. E
(Prot).—Dy, Reg. (Prot}—Jt. Rez.]
2. | Reporting, Aut}:onty_ of ACRs of -all Registrar
Drivers & Class-TV siaff, _ General
fdatiers to ‘be routed through RG
Secrerariat —- szcrresa-yﬂS 1o RG—>
Ji Reg. J.
3. | Pension other retiral benefiis and Regisﬁ_a_r
claims  of all retired 2mplovess ‘General
(Gezetted and Non-Gazeited) of the
H.E-Eh Court.
_| fAMatters f5 Dz youded through
.fo.q_cer;;e_d Section —» Assif. Reg.
(Accits ) +-'+D/ fleg. {Acctis) —
DL)G_}PQS ,{,. r,.—t}—‘PﬁJ

SO
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20, 2023 A. D

51

=

No.

Responsibilities & duties

| Reporting
Awnthority

Dismibution and Hmz to  lime
verification of stere matzrials.

[Mdatiers  to  be rm.zfe:f through

congerned  secfion—r {ss58. Reg. |

¢4dmnll) —Dy. Reg. (’ﬂ.a’mn,l —JL.
Reg. — Reg. (Admz. J— RG]

Chief Justicz

Reautitication / Gardening and altl

other matters of the High Coust q}d
Judges Bungalows.

Matters to be routad  through
concerned Section —» Assit. Reg. (CO
Section) —>Dy. Reg. (Prot) —JL
Reg./DIDQ — Reg. (Admn)—RG]

Sole

Responsibility

In-Charge of '111 ng}z Conrt. vehicles
including Tepairing. mainienance etc.,

of the vehicle.
[Matiters 16 5é routed through Assn

'Reo_ (CO E,ecnon) —Jt. Reg.|

Chietf Justice

—m P::g -—)Rr,g (Aamﬁ 3

Matters relating: 10 dc.mximont of High
Cour:‘ Vehmles_ m{a:‘zws to be ronited
> o ' Section)

- Sole.

Responsibility

]}etmim\_nt, ) Attendance and
Supervision of’ fhe work of the Drivers
& Class- IV staﬁ

[Metters 1o be roured through Assi
fleo,

O Section) —Depily Reg.
Rég.]

tadin,) —5J%.

Chiet Justice

- All matters relating 1o ﬂ'lr.« Planning;

Management “and Arrang:,mﬂnt of Full
Cotrt mesting and othet me etings of

the Hth Court:-

[Maiters. fo be routed  through
condeinéd Section — Assit. Reg. O
Section). — Dy Reg.. {Pmr) — JI

Reg, — Reg. pﬁamﬂ_ ARG_,’

Chief Justice

I'GTEEanga ‘Card, Invitation Cardq

Tdzntity- Cards, Telephone D}rectory
ete.

-|fadatiers. fa ba routed 'z‘hraugh_

CG‘-’ECQ}’?}?C? Koctionr —> Asst. Reg.

Registrar

Justice

‘Gengral/ Chief
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g[_‘ Responsibilities & duties Reporting
Na. _ Authority
tAdmn.-I])/Assr. Reg. (CO Secrion)
—Lv. Reg. (Prot.) —Jt. Reg.]
11. | Overall supervision and management Registrar
of all security matters of ths High General
Court building,.
[Hatters do be  routed  through
concerped Section — Assti. Reg. (OO
Section) ——Dwv. Reg. (Prot) — Jr
Feoj
12. | Matters elafing to 1he sweaning in Registrar
cerémony,  Independence D:I.y / General
Republic. Day celebrations, Farewells,
Dinmers gt¢. pertaining to the Hon’ble
Chief Tustice and Hon'bls Tudges.
[dasrers 1o be  youted through
concemed Sei:*zz‘cm' - :13 . Reg. (CO
: '_.1;3'._ Chief
- TJustica

O' —‘rRag (—Mﬂ;r:)—ﬁiﬁ]

Dm:,hass of i;rrmtu:r" anﬂ othﬁ:r abﬁ

Chiaf Justice

- Mayuarq -re[atmg 10 the pa:cnasu of
|mew vehicle mchzdmg supervision of

weh cles and. all otherarticles.

bz routed through
Section  —  Assit
S—"éffd?zjxf-.sc"! Reg.
A 7 ,-) —}Dv Reg ;Q:ao’;:rrn J—2J1,
91-’3# SBDC —-*Qe’: {Admn.}—RGT

Rewgistrar
General
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Reporting

Authority

16, | Al kinds of leave of Drivers & Chief Justice
Group- D staff of the Registry.

[Matters 1o he routed through
concerned Segtien — Axstt, Reg.
(Admmn-Ij— Dy. Reg. (Admn.j— J1
Registrar — Reg. (Adnu.)— RLT]

T, 5. LIC/HTC of all gazetted oflicers
of the Regisiry of the High Courl
[Mutiers 10 be routed throwugh
concerned  Sectiont. —* Assit. Reg.
(Admn-I}— Dy. Reg .;ﬁ.cfmn)-—r
D.D.O. — Reg. (Sﬂdﬂr;r)-—r RG]

i, LTC/HTC of all non-gazetted
officials-of the Registry of the High
Courl. Lﬁ.f‘at:ers ta .be routed,
through | CGI‘!”‘E:‘)"?d Secmm — Assi.

Responsibilities & duties

Registrar
eneril

I

Chief Justice

Reg. I~ Dy Reg.
(‘Z&jmm }-—> - DDO. —~+ Reg.
(hdmm j— RGT '
.Cﬁ?“ﬁﬁ-ﬁg- of ACP 1o the staff of the Tegistrar
H‘l gh Coutt. Ieneral
\ ) -fG he rmu ‘hrozw}i

l : '—’D,.r- Reo f—.um;z ) —+_D.DO
. (Adimn, J— RG ¥
l . 1'Pen'5‘ion ‘medical reimbursement Registrar
elaims ?fzd other dues of the Chiefl General

Justice and Judges (Retucd and
-mcumbam) fMatiers to. be routed
through concanc.d Section—r Asst.
Reg.TAcCHs ) - Dy Reg.
(Acc*fs §—D.D.0,—Reg: {Admn.)—
RG] '
Perision: myedical Temmbursement
claims and. other. duss of -all the
serving - “and renrea Judicial
Officers’Gazetted Oﬁ-erston-
Ga?eﬁe;d staff of the Registry.
aiers fo be rowea" t&mwh-
' co,»werrpd Section = —» A
Rega. acrtrsjw—n-ﬂ} Reg. {Acctts) —
.J_:‘.)O — Heg. (Zédrm}—rﬁﬁf

ating.to Computer \ Registrar

Regisirar
General/
Chief Justice

Fin ancaal maner" Tel
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SE
No.

Responsibilities & doties

Reporting j

Authority

!

mainienance works of the High Court,

Appropriate

| Section. /Adaiters to ke roured throush General/
concerned Section — Systens 4 {ricalist Chief Justice
— Dy Reg. (Vig)-cuen-CPC — Rzg.
(Adrmn S DDO—RG]

22 Management and daily imaintenancs Registrar |

(ncluding AMC) of alf propartiss General I
| (including vehicles) of the Figh Court Chief Justice |
uwludmg official re;zdeu..es of the
Hon'ble Judges and staf¥ of the High !
Court Registr-. i
Matters to Pe routed  through
corncerned Section — Assr. Rag. (CO
Section —Dy Reg, 4, dmn. ) —doizr
Reg. —Reg. (Admn. S RG]

23. | All matters ‘relating fo purchase of Judge-in-
Office dtems of $1ore Section. Charge/
Plattzrs 1o Bz voited #hrougs | Chieflustice
concerned  Seciics — _D1 Reg.

(Admn. ) —Foini Reg £ DD, Q. = Reo.
{‘s?rz"rzﬂ )—»RG]

24. | Financial  maffers lq:mﬂ e Appropriale
con_ouunzauonm e .E{mh Conzt an Comihittee/
Qzﬁardmcﬂ:a. {Esmris mcl'ﬂ:tmﬁ Chief Justice

25. | Al matters re‘almcr o lawyers’  Registrar
chanibers: ol the ‘High Court. General/Chief

| Mdatters fo  pe m'—::ed gkrowzgh | Justice
ca*ﬁcumea? Serrios ~3 Asig. Reéo
<D —Dy. Rc". (Adimr). —
O—%Rea Admnd—RE _,?
26. | All matters” relating 16 Chisf Jusics | ~ Registrar,
' Bz.noaiow General/ Chief
Tkt
ﬂ{a‘?‘ars to. be roited through Justice
Zoncsrhed Sectinn Mgt Reg {C‘G_
Section) —Dy. Reg. (Prot) —sJoint
: Rea——)Reg. {aa**rz?:)-ea <c7 B '
27. | Infrastricturs development and all | Chief Justice /

63
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5L Respongibilities & duties Reporting
No. Authority
detters  to bz muma’ throngh Committee.
voncerned Section — Assti. Reg. (CO
Seetion) —Dy, Reg. (Admr.)
—+J1.Reg /DDO— Reg. (Adem. )—RG]
3%, | All matas reiating to High Court Appropriate
Canteen. Commnyittee |
[ifatrers 1o be routed ihrough "IR‘eg'SLmj? I
concerned Section — Asst, Reg (CO Eenera:
Section). —Dy.  Reg. (ddmn,) Chief Justice
—DD0O— Reg. (Admn.)—RG]
79. | All fingncial matters and budget of the Registrar
High Court. : General/Judges/
{Matie to be routed through Chief Justice
cﬂnremeaf Section —» Assit. Reg.
(Acerts,) —Dy. Reg. {Acctis)
DDO— Reg. (Admn. )-—*PG]
30. %m olh;r matter crirusted by the chstrar
Hon’ble Chisf Justice/  Hen'ble {Tudicial)
Indcrasf Rsa gmstrar Genaral
6. Deputy 1. | Preparation of Roster’ Registrar
Registrar (Vigilance)/
(Judicialy Registrar (Judl)
' &Sole
Responsibility
regarding the
matiefs as
mentioned in
Order No.
F.400@21)-
HCT/BENCH/
REGISTRY/201
dated
10.05.2013 and
sole
responsibility in
zhsence of
Registrar (Vig.)
& Registrar -
¢Judl)) as par
_ Order No.48,
dated
08.01.2014.
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SL

- Responsibilitics & datjes | Reporting
KNo. I | Authority
‘ 2. | Lawazima Court of the High Court. | In absence of
' f !I Registrar
; ] i (Vigilance &
| | | o | Ruaey
| | T3 TAddn Lawazima Court of 1o High | Sole '
i ! I
i ! l Courl. Adatrers to he roxied through | Responsibilitz
] ] | concernzd  Seciion —s  Aggs Reg. |
i [ i - . !
! : | (Besich) —Dy. Res. Gudl )} IJ
J 1 4. | Custodian of  doetine eals  dncluding I Chief Justics
[ Wills, Dead cto. [Adarters to be routed |
fnmu% ‘conegrnzd Seciion — Assii, ]
| Reg. ;fBaﬁcr) —Dy, Reg. (Judly] l|'
3. C_om__pﬂat]on and management  of | Chief Justics

| Judgmenis delivered by ‘the High |
| Court. f

| Preparation  and mainfensnce  of |

? Chief
stat.r;tcaT zrf”om-auQn of cases of Hhe ! Ju.:tme;'}?ull
_' Courts Oft.lu Distriet Judi ciafy, ' l Court

Chief Justice

|
Preparation of Calendar for 4he T~Ilg} J
| Court  and District Tuchciar\ of !

Chief Justice
Chief Justice

16, | Iformiation to e Sup:eme Couri | Registrar
| othér  High Cou"ts Pariament, {Judiciai)
Assem bly  of  ihs Central/State

8 | Court Jﬁﬁ_mnaccmcnt ‘and adminisirrtion.

9, | Equitable ust-zbut.oa of case load,

Governmetit i re]aimtr fo -Judicial
maticrs,
11 Detailing of all Non-Gaz: etted Clasg- Registrar
| OI'Staff of Bench Saction. _ (Judicial)
12. | Preparation of Paper Books, Registrar
(Judicial)
13. | Matiers re]ai:r.aﬂ o preparation. of Registrar
| certifiad copigs of Orda 15, documenis {Judicial)
_ _and uncertified ¢opies of Orders.
14 | Matters relating to preparation of Registrar
Cause Lm. and g,oz_pmcr of cases. _'(Judicia‘l)
15. | Fils iracking and, mAnagerisnt of all Regisirar
Judicial :re‘.orda ﬁﬂm ihe Filing (Judicial)
Section to the consignment of the :
|.7ec0rd inile Reoord. Roem
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Responsibilitics & duties Reporting
) Authority
16. | Preparation , of decree 1D the

Tudicial/Bench Section of the H!gh
Court.

(Judicial)

Matiers relating to issuance of license
of Advocates Clerk in the High Court.

1
|
1 Registrar
l
1
1

Chief Justice

18. | Management of cases in the High Chief Justics
Court and District Courls including all |
matiers relating to Judicial Work in |
High Caéurt and District Caotrts. .
1719. | Compliance with fh the Orders \ Chief Justice
Judgments of the ‘Supreme Court cf 1
India and the High Counrt. i
20. D*.stﬂzctlonxrasonqmrutton of the Registrar
judicial record in the igh Court and l {Judicial)
conducting enquicy et concerning the |
loss/misplacement | ofsuch record.
21, | Jail -appeals, complaints and other | Chief Justice
matters periaining 10 Jails  and 1
UTPsfuoznicta l J
22, All mattars reim.mﬁ g Stﬂfements of Chisf Justice.
the High Coutt and District ‘Courts.
23. | All matters. relating to publication of | Chief Justice
Court news,lﬂt_en of tl1=' High Court of
Tn:pura.
24, | Litigation by or acamst the High Court ‘Chief
inthe Supreme Court. Jastice/Any
) Judge as may be
nosnhmied by
the Chief Justice
{25, | Litigation by or asamst the High Court - Appropriate
inthe High ! Court. Commities/
Reglstrar
General/ Cliief
Justice/Full
, Court |
26. | All matters :relzimo 10 the VWDC of Registrar
' fhe District Judiciary except 1 fi inancial General/ Chief
matters Juslice
77. | Establishment of Courts. Chief Justice
1 28. | Matiers. conceming the anpnmimant of Sole
i { == |the -President of .Stats Consumer ‘Responsibility
- Cornrmission, Appomtmmt of Director
of Prosecution, Appointment _ of ]

(4
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Si
No.

Responsibilities & duties

Reporting
Aunthority

Enquiry  Commission  and other
appointments wherein - prior

consultation  or approval  of  the
Hon"ble Chief Justice or Righ Court is
requirad. :

|

|
_f

i
f

=
29

Public Information Oflicer
Right To Information Act, 20058,
[Maters o bz roured throigh
concerned Section —  Senjor most
Asst. Rep/dssit. PIO =Dy, Reg.
(Fudl )}

under

Chiel Jusiice

30,

All correspondence conceming the
Judiciary and to act as Spokesperson
for the Hish Court and io coordinare
between  the High Court and +tha
'-Cani_rlal"?Sia']‘.e_ - Government in
aduministrative/Tudicial affaire

Chisf Justics

31.

.n’ii‘-l:tﬂoﬂedlﬁilbje&fs;

Ay other marer peftaining to the
Judicial and Court Administration not

32,

Any Qﬂ:er"_;'n;z_iﬁ_erl assigned by e
Hon'ble Chief Justice, Fonble Judges
and Registrar General.

Chisf ™
Justica/Ful]
Coirt

Dy Registrar | 1. | Transier and Posting of all Judicial Portfolic Judgs/
- (Yigiiance- Officers. . B Chief Justice/
cum-{P0) o . Tull Conrt
| 2 [ Vigimes and Hisciplinary matiers | Chisf Justice
(including complaints and enquiries)
perainnig to all Judicial Officers of
‘the Siatz.
3. | Vigilance and disciplinary matters. Portfolio
{including complainis and enquiries) |  Ju dge/Chisf
perlaining fo all Gazetted and Nom. Justice
Gazetted bfficials of the Registry of
- [the High Conrt, '
4. | ACRs of ihe Tudicial Officers and Chisf
comiuaication of the rémarks in the Justice/Full
ACR. court
5. | Consideration of the Tepresentations | Chief Justice/
- | submiited by the Judicial Officers for Concerned
|-e¥punciion of adverse remarks in the Portfolio J_udgj
ACRs.
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Scale Grade tothe District & Sessious (Vigilance)

Judges and for,grasing of ACP 1o the
judicial Officers pfihio State.
9. | Mainlepange. of el confidential
fecords including 4is. ACRs of the
Judicial Officers- of the State. and the,
Officers -and he’ ciaf of the High
Court Registry..
10. | Safe custody of tthe,rgqc;n&dsipertzizﬁn_g
to the Somipatitive: aximingtions
| ‘conduced by the High Court in
connection with ‘recruitment of
Judicial Officers and <taff of the High

Registrar
{(Vigilanse),

Sk \ Responsibilitics & dutics Reporting
No. | ) | Authority
i %, | Matters relating 10 inspection of the Chief
'5 l \l Courts and Tribunals under the Justice/Full

5 1 | supervisory jurisdiction of the High Court

\ 1‘ % Court by the Hon'ble Pordolio Judges.

i % 1 District Judges 224 Presiding Officers

l H of the concerned Subordinate Courls

'1 L - of their cwn Courts and all other

|! l | matters connected thereto. _

\ P \ Confirmation of service periaiming 10 | Appropriate
| Judicial Officers of the State and Committee/ Full

\ \ consideration of continuad dility of Couit

l' | | all Judicial Officers on gHaining the
age of 50/53/5%. ' _

\\ | & | Granting of Seledtion/Super Time Registrar

Ap propiiate
Chief Justice

Courl.

- - T . . — - i i - .‘——-———*—'—_—-'

{ 11, | Framme ff@f'.mﬂ.@?ﬁ and other MALLETS ) Chiel
relating fo Rule Section. of the High FusticaFull

Court and Subordinate Cotrts. Court

12, | All matters relating 10 designation of Registrar

adviocates as Senior Advocates by the | Genéral/Chief
High Court a8d yerification of their Justice/Full
Income Tax Retums. Court

113. Matters  for recruitment including Ap_propriaie
promotiont of all Tudicial Officers. .Co-:i:t_'_nfrff.e-le,_}’ Chie
{ Justice

14, | Matters relating.  to- recruitment, Concerned
B P pﬁsﬁng,f'p:ombﬁw ind fransfer of all Porifolio
' e stal members of the District Judes/Chist
Tndiciary. Justice/Full
- Court

-
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S1. Responsibilities & duties Reporting
Neo. Authority
I5. ) All matiers  relating to Judicial Concerned
Officers of the Distdet Jidiciary  Portfolio
including Leave, Leave Encashment Judge/Chief
i and vesting of Judicial Powaers. Justice
| 16. | Holding of discrste or preliminary | Appropriate
inguiries and evolving a confidential Committee/
mechanism  Jor  such  inguiries, Porifolio
supervision of inguiry branch and Judge/Chiel
inquiry cell, Justice

17. | Critical analysis of the complaims or Appropriats
dl&;ul’hlwprulln]iﬂal'\’ mmnr\« report to Committea/
assist ihe compstent authority in Registrar
deciding as to v{hether a regular General/
inquiry into  the  ailegation(s) is Portfolio
required, ' Judge/Chief

Justice

18. | Preparation of drafi charge-sheet | Registrar (Vig.)
/memorandum of charge.

19. | Scrutiny of the Annual Statement of Portfolio
Afssts & Lizbililiss of the Judicial Judge/Chief
Officers. Justice

20. | Establishmeant. of ficld-based network Chief Justice

1 to assess the overall and spoken
' u,putmar‘ of the Judicial Officers.

21. | Auy other 'matters pertaining to Concemed
discipline and vigilance riot covered | Judge-in-Chargs
by any other specific heading / Registrar

) {Admmn. P&M)
(Relating to
Findrcial
Adatters).
22. | Bupervising and monitoring of all Concarmad
1&&&1’5 recard"incr computerization and | Judge-in-Charge
ICT enzblement of the High Court and | / Chief Justice
_ Dzs“*rci Juicxam of Tnpma including
imple Lentaa‘.wn of &-Courts Project in
the State Jud diciary, _
{AMaiters 1o be routed ipugh
| eoricerned Sectivn — Systen Arzal}ﬂsrf
Sr. Systeri Officer —Dy. Reg. (Vig.)-
| em-CPC

¥
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SL | Responsibilities & dutics Reporting
No. | Aunthority
‘ 23. | Financial  matters relating to Concemed
computerization and IC| enablement Judge-in-Charge
| of the Hizh Courl and District |/ Chiel’ Justics
Tudiciary including utilization of fund
released under e-Courls Project.
| 24. | Matters relaling 10 recruiiment, | Chiefl Justice
posting, promotion and transfer of the |
[| Members of the eCourls Serviees, |
!1 High Court of Tripura
\. 25. | Video Conferencing matter “hiet Justice
\: %6, | Ammal Report of High Court of Chief Justice
'l Tripura
. 27 I}eputati_on:Q.f:JﬁdiciaI Officers to - Chiel.
other Departments Justice/Tudges/
‘Registrar
. _ General
28. | Any other ‘matters assigned by the Registrar
Chisf Justice, Hon'ble Judges and ‘Getieral
_ Registrar Gerieral.
& Dy. Registrar | 1. | Al matters pertaining to Registrar
(Admn.) | Establishinent Section except | General / Chiel
' statement matters. Justice
2. | Infrastructre development and all ‘Registrar
maintenance work of the High Court. General
3. | Maters relating To the swearing in Appropriate
ceremony; ‘Independence Day F Commitiea’
Republic Day ¢elebrations, Farewells, | Chief Juslice
Dimners efe. pertaining to.the Honble
Chief Justice and Hon’ble Judges.
4. | All matiers relating 1o High Court | Joint Registrar
Canteen.. .
5. | Detailment, _Aﬁez‘j‘danae and Registrar
Supervision of work of drivers and | General/Chiel
Class-TV staff. Justice
6. | All matiers relating to Purchase of Registrar
Store Seciion. ' General/ Chief
FrEE Justice
7. | Welfzre of the staff of the High Cowt. Chief Justice B
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' SL f r Responsibilitics & dutios Reporting
No. | Authority
f [ 8 | All correspondence conceming the Chief Justice
f Judiciary and 1o coordinate betwean
| High Court and the Central/State
| Government in administrative alTairs.
9. Matters concerning the appointment 611 “hief Tustice
r ; the  President of Stute  Consumer
] Commission, Appointment of Director
of Prosecution, Appointment  of
," Enquiry  Commission  and other
f appoiniments wherein prior
l consuliation or approval of the
5 Hon;_’_bl,g_;_--c_bjcf Justice or High Court is
| F | réqiiired.
[ 10, Mattsrs regarding participation in the | Chiei Justice
| Chief Jusiices” Coufersnce and Joinr
Conforence of the Chicf Ministers and
Chief Justices” and implementation of
the resolutions thereof,
11. | Leave of the High Court J udges. Chief Justica/ 1
. ' Full Cowrt
12. | Establishment of Conrts, Appropriata
Committee/Chie
f Justice
i3 Implementation of “the  Finance Chief Tustice
Commission recominendation  and
‘centially sponsored schemes, |
14, | Leave including LTC/HTIC of all Regisirar
Gazetted Officers of thé Registry. General
15, | Leave wluding LTC/HTC of all Nen Chiel Justice
‘Gazetied staff of the Registry,
16. Granting of ACP to the staft of the Registrar
High Cotrt.. General
17. | Distribution  and  fime  fo time Registrar
verification of store matsrials. | General
18, Detailing  and attendance of all Chief Justice
officials of the Registry of ths. High
Court exéept Bench ‘Section.
19. | Ohbservancs of High Court Day Chief Justice
20. | Al matters, relating to publication of Registrar
| Court newsletier of the High Court of General/Chief
Tripura. _ Justice
21. | Matters regarding the Chief Justices® Regisirar
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stafi quarters and maintenance thereof.

Pintrers 1o be through

SL Responsibilities & duties Reporting
No. Anthority
Conference and Joint Conference of | Genperal/Chief
the Chief Ministers and Chief Justices Justice
and impleméntation of the Resolutions
thersof.

22. | Any other matiers pertaining to Registrar
administration wing of the Registry of General
the High Court not covered by any of
the above-mentioned subjects.

23. | Any othér matiers entrusted by the Appropriate
Regisirar Ganeral. Committee/

Registrar
General/
‘Chief Justice
9, Dy. Registrar | 1. | All Financial Matters and budget of Registrar
(Accounts) the High Court. (Admm., P&M)
2. | Verification of Cash =and daily Registrar
) updat;on of accourits. General.

3. | Pension, Dth..r ret.lral benahts and. Registrar
claims «of all retirsd -employess ‘General
{Gazetied and non-Gazettéd) of the
1—11:,11 Court.

4, 1’»::1'«5101:, medical benefits and claims Registrar
of the Hon'ble Chief Justice and all Ganeral
Hon'blé: Judges  fretired  and
incumbent) of ﬁxe High Court.

3. | Any wother matters enfrusted by the | Chief Justice
Registrar General.

| 0. Dy. Registrar| 1. | All matters pertaining fo Protocol. ‘Registrar
: (Trotocol) ' ' General/ Chief
Justice
2. | All matters relating to Chief Justice’s Registrar
] Bungalow. General/ Chief
' Justice

3. | Beautification/ Gardening and all Registrar
other ‘matters relating 1o Judges’ General/
Bungalows and High Court buﬂdmcs Chief Justice

4. | Ovérall supervision and maintenance Sole
of security matters etc. of the High | responsibility
Court buld;ﬂos

5. | Overall supervision of the High Court Chief Justics

rouled

T
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SL Reqpqns;bﬂmeu & dufies Reporting
_No. : . _ o Authority
.com:an«au_- .S zcfion —r ;I,m ::,Qg._'g:_
{Admn-10)—Dy. Reg, (Prot)]
6. |'Preparafion = of greetings card, Rc%war
; invitation card, identity cards, seneralfChicf”
i tr,]ep”honc difectory eit: ‘ Justics
7. |Any other matters pertaining o Registrars/
Piatowi of ‘[he reczsiri ot ﬂxe Hwh '
2. | Any .other ‘matter cntrusted - by the
Regisfrars! Reﬂzc;trar Gedigral JCHISR
TS,
 CENERAL INSTRUCTIONS.
i
’ . 73
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No.F.44(11)-HC/2025/9062

Annﬁxuit@_—.’_j

HIGH COURT OF TRIPURA

AGARTALA

Dated, Agartala, the 29" March, 2025

NOTIFICATION

His Lordship Hon’ble the Chief Justice has been pleased to re-constitute the

following committees of the High Court of Tripura as follows:

Sl.
No.

Name of the Committee(s)

Composition

01.

Finance Committee

Chairperson:
Hon’ble Mr. Justice T. Amarnath Goud

Members:

1. Hon'ble Mr. Justice S. Datta
Purkayastha

2. Registrar General

Member-Secretary
Registrar (Admn., P&M)

02.

State Court Management Systems
Committee (SCMSC)

Chairperson:
Hon’ble Mr. Justice T. Amarnath Goud

Members:

1. Hon’ble Mr. Justice S. Datta
Purkayastha

2. Hon'ble Mr. Justice B. Palit

3. Registrar General, Ex- Officio

4. Sri P. Roy Barman, Sr. Advocate

Member-Secretary:
Registrar (Judicial) (Ex-officio)

Participants:

1. Director General of Police, Tripura

2. LR & Secretary, Law, Govt. Of
Tripura

3. Chief Engineer, PWD (Buildings),
Govt. of Tripura

4. State Informatics Officer, NIC,
Tripura State
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03.

Central Recruitment Committee

Chairman:
Hon'ble the Chief Justice

Members:

1. Hon'ble Mr. Justice S. Datta
Purkayastha

2. Hon’ble Mr. Justice B. Palit

3. Registrar General

Member-Secretary:
Registrar (Vigilance)

04.

Internal Complaints Committee

to redress the complaints made
with regard to sexual harassment
against the members of Tripura
Judicial Service

Chairperson:
Hon'ble Mr. Justice T. Amarnath Goud

Members:

1. Hon'ble Mr. Justice S. Datta
Purkayastha

Sri P. Roy Barman, Sr. Advocate

Ms. Rumela Guha, Advocate

Smt. Pinki Chakraborty, Advocate

The Director, Social Welfare

Department

6. Smt. Jhuma Dutta Chowdhury,
Member Secretary, TSLSA

7. Smt. Mou Banerjee,

Registrar (Judicial)

SRR

Convenor:

Smt. Chaitali Datta, Assistant
Registrar

05.

Arrears Committee
AND
Codification of cases Committee

Chairman:
Hon’ble Mr. Justice T. Amarnath Goud

Members:

1. Hon’ble Mr. Justice B. Palit

2. Registrar (Judicial)
— Member Secretary

3. Deputy Registrar (Judicial)

4. Deputy Registrar (Vigilance)-cum-
CPC
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06.

Juvenile Justice Committee

Chairman:
Hon’ble Mr. Justice T. Amarnath Goud

Members:

1. Hon’ble Mr. Justice S. Datta
Purkayastha

2. Hon'ble Mr. Justice B. Palit

3. Secretary, Social Welfare and
Social Education Department

4. Secretary, Home Department

5. Director, Social Welfare and
Social Education Department

6. Member Secretary, TSLSA
7. Smt. Sima Datta, Dy. Registrar

(Admn.)
— Secretary

07.

Rules Committee

Chairman:
Hon’ble Mr. Justice T. Amarnath Goud

Members:

1. Hon'ble Mr. Justice S. Datta
Purkayastha

Hon'ble Mr. Justice B. Palit
Advocate General, Tripura
Chairman, Bar Council of Tripura
President, Tripura High Court Bar
Association

Registrar General

Registrar (Judicial)

Deputy Registrar (Vigilance)-cum-
CPC

—-Member Secretary

Pl M

sl o

08.

Committee for consideration of
matters relating to granting of
Selection Grade/ Super time
Scale to the District & Sessions
Judge and also for granting ACP
to Judicial Officers of the State

Chairman:
Hon'ble Mr. Justice T. Amarnath Goud

Member;

Hon'ble Mr. Justice S. Datta
Purkayastha

Secretary:
Registrar (Vigilance)
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09. | Artificial Intelligence Committee Chairman:
Hon'ble the Chief Justice
Members:
1. Hon'ble Mr. Justice S. Datta
Purkayastha
2. Hon’ble Mr. Justice B. Palit
Convener:
Deputy Registrar (Vigilance)-cum-
CPC
10. | High Level Committee (HLC) to | Chairman:
monitor the pace, progress and | Hon'ble the Chief Justice
implementation of the
infrastructure  of  Subordinate | Members:
Judiciary including Gram Nyayalaya | 1, Hon’ble Mr. Justice S. Datta
as per guidelines of the Centrally Purkayastha
sponsored Scheme issued from the | 5 chief Secretary. Govt. of Tri ura
Ministry of Law & Justice and 1o |~ (Ey orncio) P
review at every interval of 6 3. Reqistrar G I (Ex. Offici
months the physical and financial | ~* egistrar gnera (Ex. Officio)
progress of the construction of | 4 Secretary, Finance Department,
court halls and residential units for | Govt. of Tripura (Ex Officio)
judicial officers. 5. LR & Secretary, Law, Government
of Tripura (Ex Officio)
6. Registrar (Admn.), High Court of
Tripura (Ex. Officio)
7. Chief Engineer, PWD (Building),
Govt. of Tripura (Ex Officio)
Member Secretary:
Registrar (Judicial) (Ex. Officio)
11. | Committee for monitoring the | Chairperson:

Infrastructure Projects of the
District Judiciary of Tripura to
closely monitor the infrastructure
related matters of the District &
Subordinate Judiciary of Tripura
under the CSS and to oversee and
ensure the effective planning,

| development and maintenance of

all such projects

‘Hon’ble Mr. Justice T. Amarnath Goud

Members:

1. Hon'ble Mr. Justice S. Datta
Purkayastha

2. Registrar General

3. LR & Secretary, Law, Govt. of
Tripura

4. Registrar (Judicial)

- Member Secretary

Secretary, PWD, Govt. of Tripura

Registrar (Admn., P&M)

o U
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12, | Committee to monitor and oversee | Chairperson:
timely selection and appointment of | Hon’ble the Chief Justice
Judicial Officers in the state In
terms of the direction of Hon'ble | Member:
Supreme Court (Malik Mazhar | Hon'ble Mr. Justice S. Datta
Sultan & Anr Vs. UPPSC) Purkayastha
13. | Appeal Committee Hon'ble Mr. Justice T. Amarnath Goud
Hon'ble Mr. Justice B. Palit
— To be assisted by the Registrar
(Vigilance)
14. | Committee to frame comprehensive | Judge-in-Charge:
Transfer Policy for the employees of | Hon'ble Mr. Justice T. Amarnath Goud
the District &  Sub-ordinate
Judiciary of Tripura — To be assisted by the Registrar
(Vigilance) & the Dy. Registrar
(Vigilance)-cum-CPC
15. | Monitoring Committee for an | Chairperson:
overall monitoring of the process of | Hon'ble Mr. Justice T. Amarnath Goud
recruitment of all categories of |
employees of the District Courts’ | Member:
Ministerial Establishment and also | Hon'ble Mr. Justice S. Datta
for  considering the  matters | Purkayastha
pertaining to promotion, inter-
district  transfer,  deputation, | Member Secretary:
| confirmation in service, | Registrar (Vigilance)
appointment on compassion ground
etc. of the District & Sub-ordinate
Judiciary
16. | Grievance Redressal | Chairperson:
Committee Hon'’ble Mr. Justice T. Amarnath Goud

in terms of ‘the Order dated
20.04.2023, passed by the Hon'ble
Supreme Court of India in M.A. No.
859 of 2020 in SLP(C) No0.5440 of
2020 (District Bar Association,
Dehradun versus Ishwar Shandilya
& Ors.)

Members:

1. Hon'ble Mr. Justice S. Datta
Purkayastha

2. Advocate General

3. Chairman, Bar Council of Tripura

4, President, High Court Bar
Association

5. Registrar (Vigilance)
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This is issued with immediate effect in supersession of all earlier Notifications

issued by the High Court in this regard.

By order,

Sd/-
(Vishwajeet Pandey)
Registrar General

No.F.44(11)-HC/2025/9063-9154 Dated, Agartala, the 29" March 2025
Copy to:

01. The Principal Secretary to Hon'ble the Chief Justice, High Court of Tripurs,
Agartala;

02. The Secretary to Hon'ble Justice T. Amarnath Goud, Judge High Court of Tripura,
Agartala;

03. The Secretary to Hon’ble Justice S. Datta Purkayastha, Judge, High Court of
Tripura, Agartala;

04. The Secretary to Hon'ble Mr. Justice B. Palit, Judge, High Court of Tripura,
Agartala;

05. The e-Committee, Hon’ble Supreme Court of India, New Delhi;

06. The Chief Secretary, Government of Tripura, Agartala;

07. The Director General of Police, Government of Tripura, Agartala

08. The PPS to Advocate General, Tripura, Agartala;

09. The Senior Government Advocate, High Court of Tripura;

10. The Government Advocate, High Court of Tripura;

11.  Shri P. Roy Barman, Senior Advocate, High Court of Tripura, Agartala;

12. The Chairman, Bar Council of Tripura, Agartala;

13. The President, Tripura High Court Bar Association, Agartala;

14. The Secretary, Tripura High Court Bar Association, Agartala;

15.  The Deputy Solicitor General of India, Union of India, Agartala;

16. The Public Prosecutor, High Court of Tripura, Agartala.

17. The Director, Tripura Judicial Academy, Agartala;

18. The L.R. & Secretary, Law Department, Government of Tripura, Agartala;

19. The Registrar (Vigilance), High Court of Tripura, Agartala;

20. The Registrar (Judicial), High Court of Tripura, Agartalg;

21. The District & Sessions Judge, West Tripura District, Agartala /North Tripura
District, Dharmanangar/ Sepahijala District, Sonamura / Unakoti District,
Kailashahar/Gomati District, Udaipur/ South Tripura- District, -Belonia/ Khowai
District, Khowai/ Dhalai District, Ambassa;

22. The Judge, Family Court, Ambassa, Dhalai District/ Kailashahar, Unakoti
District/Belonia, South Tripura District/ Sonamura, Sepahijala District/ Agartala,
West Tripura District/ Udaipur, Gomati District/ Khowai, Khowai District/

- Dharmanagar, North Tripura District;

23. The Member-Secretary, Tripura State Legal Services Authority, Agartala;

24. The Secretary, High Court Legal Services Committee, High Court of Tripurg,
Agartala;

25. The Secretary, Public Works Department, Government of Tripura, Agartala;

26. The Chief Engineer, Public Works Department (Buildings), Government of Tripura,
Agartala; _

27. Tge Secretary, Social Welfare and Social Education Department, Government of

Tripura, Agartala;
Page 6 of 7




28.
29.
30.

=
32,
33
4.
35,
36.
37,
38.
39.
40,

41.
42.

43.
44,

45,
46.
47

(se

The Secretary, Home Department, Government of Tripura, Agartala;

The Secretary, Finance Department, Government of Tripura, Agartala;

The Director, Social Welfare and Social Education Department, Government of
Tripura, Agartala;

The Chairman, Departmental Promotion Committee, Tripura;

The Registrar (Admn.,P&M), High Court of Tripura, Agartala;

The Joint Registrar; High Court of Tripura, Agartala;

The Deputy Registrar (Vigilance)-cum-CPC, High Court of Tripura, Agartala;

The Chief Librarian, High Court of Tripura, Agartala;

All the Deputy Registrar(s), High Court of Tripura, Agartala;

Ms. Rumela Guha, Advocate, High Court of Tripura, Agartala;

Smt. Pinki Chakraborty, Advocate, High Court of Tripura, Agartala;

The State Informatics Officer, NIC, Tripura State, Agartala;

Shri B.K. Biswas, Scientist-E, Director (IT), NIC Cell, High Court of Tripura,
Agartala;

All the Assistant Registrar(s), High Court of Tripura, Agartala;

The System Analyst/ Programmer, High Court of Tripura, Agartala, for uploading
the same in the official website of the High Court of Tripura, Agartala;

The Sr. System Officer, e-Courts Service, High Court of Tripura, Agartala;

All Superintendents/Court Masters/Sr. Grade Translator, High Court of Tripura,
Agartala;

Person(s) concerned;

Notice Board of the Court House;

Concerned File(s).

Digitally signed by Q-ESHWAJEET PANDEY
Date: 2025.03.29 } 2:46:44 +05'30"

Registrar General
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HIGH COURT OF TRIPURA
AGARTALA

No.F.44(11)-HC/ 2025/8411

Dated, Agartala, the 26th March, 2025

NOTIFICATION

NOUILLF2x2 ==

His Lordship Honble the Chief Justice has been pleased to re-constitute the

following committees of the High Court of Tripura as follows:

sl Present composition of the
N{; Name of the Committee(s) Committee(s)
01. | Standing Committee Chairperson:
Hon'ble the Chief Justice
Members:
1. Hon'ble Mr. Justice T. Amarnath Goud
2. Hon'ble Mr. Justice S. Datta Purkayastha
02. | Judicial Education and Training Judge-in-Charge
Hon’ble Mr. Justice S. Datta purkayastha
03. *High Court Building Committee’ | Chairman:
AND Hon'ble Mr. Justice T. Amarnath Goud
‘Canteen Committee’
AND Members:
‘Committee for supervising Guest 1. Hon'ble Mr. Justice B. Palit
House matters’ 2. Registrar General
Member Secretary
Registrar (Admn.) \
04. | Committee  for Sensitization  of | Chairman:
Family Court Matters Hon'ble Mr. Justice T. Amarnath Goud
Member:
Hon'ble Mr. Justice B. Palit
Secretary:
Deputy Registrar (Judicial)
B
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Allotment Committee for
allotment of Lawyers Chamber in
the High Court of Tripura

Chairman: R

Hon'ble Mr. Justice S. Datta Purkayastha

Members:

1. The President, Tripura High Court Bar
Association

2. The Secretary, Tripura High Court Bar
Association

3. The Registrar (Admn.,P&M)

06.

Mediation Monitoring Committee

Hon’ble Mr. Justice S. Datta Purkayastha

07.

Quarters Allotment Committee
for allotment of Quarters among the
officers and staff members of the
High Court

Chairperson:
Hon'ble Mr. Justice T. Amarnath Goud

Members:

1. Hon’ble Mr. Justice B. Palit
2. Registrar General

08.

Committee to regulate and monitor
the progress of the trials of the
cases under the POCSO Act and also
to monitor the functioning of all the
Fast Track Special Courts including
exclusive POCSO Court

Chairperson:
Hon’ble Mr. Justice Amarnath Goud

Member:
1. Hon'ble Mr. Justice S. Datta Purkayastha
2. Hon’ble Mr. Justice B. Palit

Member- Secretary
Registrar (Judicial) (Ex-officio)

09.

Internal Complaints Committee in
respect of High Court regarding
sexual harassment against the staff
members and officers of the High
Court.

In terms of the direction of
Hon'ble Supreme Court of India in
order dated 11.05.18 in Writ Petition
(Crl.) No. 113 of. 2018 (Afshan
Pracha vrs. Union of India & Ors.)

Chairman:
Hon’ble Mr. Justice S. Datta Purkayastha

Members:

1. Registrar General
2. Smt. Sima Datta, Member Secretary

3. Smt. Chaitali Datta

4, Secretary, Adivasi Mahila Samiti, Agartala
(NGO)

Page 2 of 4




10. | Committee for Service | Chairperson:
Conditions of the District | Hon'ble Mr. Justice T. Amarnath Goud
Judiciary (CSCDJ)

For overseeing the implementation
of the recommendation of the | Members:
SNJPC as approved by the Hon'ble | 1. Hon'ble Mr. Justice S. Datta Purkayastha
Supreme Court 2. L.R. & Secretary, Law

Ex-officio Secretary
Registrar General

Nodal Officer
Mr. D.K Daschoudhury (Retd. Gr.1.].0)

This is issued with immediate effect in supersession of the earlier Notifications issued

by the High Court in this regard.

By order,

Sd/-
(Vishwajeet Pandey)
Registrar General

No.F.44(11)-HC/2025/8412-494 Dated, Agartala, the 26" March 2025
Copy to:

1 The Principal Secretary to Hon'ble the Chief Justice, High Court of Tripura, Agartala;

2, The Secretary to Hon’ble Mr. Justice T. Amarnath Goud, Judge, High Court of Tripura,
Agartala;

3. The Secretary to Hon'ble Mr. Justice S. Datta Purkayastha, Judge, High Court of
Tripura, Agartala

4 The Secretary to Hon’ble Mr. Justice B. Palit, Judge, High Court of Tripura, Agartala;

5: The Advocate General, Tripura, Agartala;

6. The Senior Government Advocate, High Court of Tripura, Agartala;

7 The Government Advocate, High Court of Tripura, Agartala;

8. The Chairman, Bar Council of Tripura, Agartala;

9. The President, Tripura High Court Bar Association, Agartala;

10.  The Secretary, Tripura High Court Bar Association, Agartala;

11.  The Deputy Solicitor General of India, Union of India, Agartala;

12.  The Public Prosecutor, High Court of Tripura, Agartala.

13.  The Director, Tripura Judicial Academy, Agartala;

14. The L.R. & Secretary, Law Department, Government of Tripura, Agartala;
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15.
16.
17.

18.

19.
20.
21,
22.
23.

24.
25,
26.
27.
28.
29.
30.
31
32.

33.
34.

35.
36.

37.
38.
39.

The Registrar (Vigilance), High Court of Tripura, Agartala;

The Registrar (Judicial), High Court of Tripura, Agartala;

The District & Sessions Judge, West Tripura District, Agartala /North Tripura
District, Dharmanangar /Sepahijala District, Sonamura /Unakoti District,
Kailashahar/Gomati District, Udaipur/ South Tripura District, Belonia/ Khowai
District, Khowai/ Dhalai District, Ambassa;

The Judge, Family Court, Ambassa, Dhalai District/ Kailashahar, Unakoti District/
Belonia, South Tripura District/ Sonamura, Sepahijala District/ Agartala, West
Tripura District/ Udaipur, Gomati District/ Khowai, Khowai District/ Dharmanagar,
North Tripura District;

The Member-Secretary, Tripura State Legal Services Authority, Agartala;

The Secretary, High Court Legal Services Committee, High Court of Tripura, Agartala;
The Secretary, Home Department, Government of Tripura, Agartala;

The Secretary, Finance Department, Government of Tripura, Agartala;

The Director, Social Welfare and Social Education Department, Government of
Tripura, Agartala;

The Secretary, Adivasi Mahila Samiti, Agartala;

The Chairman, Departmental Promotion Committee, Tripura;

The Registrar (Admn.,P&M), High Court of Tripura, Agartala;

The Joint Registrar, High Court of Tripura, Agartala;

The Deputy Registrar (Vigilance)-cum-CPC, High Court of Tripura, Agartala;

The Chief Librarian, High Court of Tripura, Agartala;

All the Deputy Registrar(s), High Court of Tripura, Agartala;

Mr. D. K. Daschoudhury (Retd. Gr.I. J. 0.);

Shri B.K. Biswas, Scientist-E, Director (IT), NIC Cell, High Court of Tripura,
Agartala;

All the Assistant Registrar(s), High Court of Tripura, Agartala;

The System Analyst, High Court of Tripura, Agartala, for uploading the same in the
official website of the High Court of Tripura, Agartala;

The Sr. System Officer, eCourts Services, High Court of Tripura, Agartala;

All the Superintendents/Court Masters/Sr. Grade Translator, High Court of Tripura,
Agartala;

The Programmer, High Court of Tripura, Agartala;

Person(s) concerned;

Concerned File(s). Digitally signed by VISHWAJEET PANDEY

Date: 2025.03.26 17:32:31 +05'30'

Registrar General
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HIGH COURT OF TRIPURA
AGARTALA

No.F.44(11)-HC/2024/24230 Dated, Agartala, the 4" October, 2024

NOTIFICATION

Hon'ble the Chief Justice has been pleased to re-constitute the foliowing
Committees of the High Court of Tripura as follows:

(02) | Library Committee - Chairperson
Hon’ble Mr. Justice S. Datta Purkayastha

Member
Hon'ble Mr. Justice B. Palit

Member-Secretary
Chief Librarian (Ex-officio)

This is in supersession of all the earlier orders issued in this regard.

By order,

Sd/-

(Vishwajeet Pandey)
Registrar General
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No.F.44(11)-HC/2024/24231-60  Dated, Agartala, the 4™ October, 2024
Copy to:

(01)

02

(03)
(04)
(05)

(06)
(07)

(08)
(09)
(10)

(11)
(12)

(13)

(14)
(15)
(16)
(17)
(18)
(19)
(20)

(21)

(22)
(23)

The Principal Secretary to the Hon'ble Chief Justice, High Court of Tripura,
Agartala;

The Secretary to Hon’ble Mr. Justice T. Amarnath Goud, Judge, High Court of
Tripura, Agartala;

The Secretary to Hon’ble Mr. Justice A. Lodh, Judge, High Court of Tripura,
Agartala;

The Secretary to Hon'ble Mr. Justice S. Datta Purkayastha Judge High Court
of Tripura, Agartala;

The Secretary to Hon'ble Mr. Justice B. Palit, Judge, High Court of Tripura,

Agartala;

The Director General of Police, Government of Tripura, Agartala;

The Personal Assistant attached with the Registrar General, High Court of
Tripura, Agartala;

The Registrar (Vigilance), High Court of Tripura, Agartala;

The L.R. & Secretary, Law Department, Govt. of Tripura, Agartala;

The District & Sessions Judge, West Tripura District, Agartala / North Tripura
District, Dharmanagar / Sepahijala District, Sonamura / Unakoti District,
Kailashahar / Gomati District, Udaipur / South Tripura District, Belonia /
Khowai District, Khowai / Dhalai District, Ambassa;

The Director, Tripura Judicial Academy, Agartala;
The Member Secretary, Tripura State Legal Services Authority, Agartala;

The Secretary, High Court Legal Services Committee, High Court of Tripura,
Agartala;

The Registrar (Judicial), High Court of Tripura, Agartala;

The Registrar (Admn., P & M), High Court of Tripura, Agartala;
The Joint Registrar, High Court of Tripura, Agartala;

The Chief Librarian, High Court of Tripura, Agartala;

All the Deputy Registrars, High Court of Tripura, Agartala;

All the Assistant Registrars, High Court of Tripura, Agartala;

The System Analyst, Computer Section, High Court of Tripura, Agartala. He is
directed to upload the same in the Official Website of the High Court;

The Superintendents (Establishment/Recruitment & Rules), High Court of
Tripura, Agartala;
Order File; and

Files concerned.
Digitally signed by VISHWAJEET PANDEY

Date: 2024.10.04 16: 53 28 +05'30'
Reagisirar General
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THE TRIPURA STATE LEGAL SERVICES AUTHORITY
AGARTALA : WEST TRIPURA

The 25" March, 2025

F LA CLAW/TSLSA/AGT/ESTT/22/2419.

NOTIFICATION

In exercise of the power conferred under Sub Section (1) of Section 8A ol the Legal Services Authorities Act,

187 (Act No. 39 of 1987). Tripura State Legal Services Authority in pursuance of the nominatien inade by Hon ble the

Chiel Justice. High Court of Tripura, Agartal
25.03.2025. hereby re-constitutes the High Court Leg
below consisting of the Chairman, Seeretary and Mem

determined under Chapter 1 of the Tripura State Legal Services Authority Regulations, 1998.

SCHEDULE
sl ; Nameofthe ] Chairman Members © Remarks
No. ! Committee
i - i B ---_____i_l\....._...___..__. ___.._.___...._'_. . -ill "_'“IV T T :vT'-— ) )
llwh Court Legal Hon’ble My, Justice S. 1.President- Ex-officio

Datta Purkayastha, Judge, | High Court Bar Association
High Court of Tripura
(Nominated by the Hon’ble

the Chief Justice).

Services Committee,
~ Tripura.
I': 2. President-
Tripura Bar Association

3. Secretary

High Court Legal Services
Committee, Hon'ble High Court
of Tripura

4, Ld. Advocate General
State of Tripura

5. Ld. Chairman,
Bar Council of Tripura

6. Sri. Subrata Sarkar,
Ld. Senior Advocate High Coult
of Tripura

7. Dr. Yogesh Pratap Singh,
Vice-Chancellor and Professor
ol Law

8. Dr. Debashree Debnath,
Assistant Professor of Law

v, Ch.nirpclsun,
Tripura (. OI!ll‘l'I!bHIOIl tot Wumm

Re-nominated by

2 s communicated vide letter No.F.3(25)-HC/2025/8171-76 dated
ol Services Commitlee, High Court of Tripura as in the schedule

pers thereol to exercise such powers and perform such functions as

Hon'ble the Chief ;

Justice, High
Court of Tripura

2

Nominated by

Hon'ble the Chief E

Justice, High
Couwrt of Tripura

(Mus. J. Dalta Choklhu y)
Member Secretary
Tripura State Legal Services Authority
Agartala, Tripura




Office of the
Tripura State Legal Services A uthority
Agartala : West Tripura

. 1A(4)(ii) -LAW/TSLSA/AGT/ESTT/22/2420-38 Dated, Agartala,

The 25" March, 2025

Copv for information to:-

1. The Registrar General, Hon'ble High Court of Tripura, Agartala.

2. The Principal Secretary to His Lordship. Hon'ble the Chief Justice, High Court of Tripura and Patron-in-Chief
Tripura State Legal Services Authority for kind appraisal of His Lordship.

3. The Secretary to Hon'ble M. Justice T. Amarnath Goud, Judge. High Court of Tripura & Executive Chairman
TSLSA for kind appraisal of His Lordship.

e

_The Secretary to Hon'ble Mr. Justice S. Datta Purkayastha, Judge, High Court of Tripura & Chairman, HCLSC for
kind appraisal of His Lordship.

(.J'-

 The Ld. Advocate General, State of Tripura, Agartala, Member (Nominated), High Court Legal Services

Committee. Agartala.

4 The Ld. Chairman. Bar Council of Tripura, Agartala, Member (Nommated), High Court Legal Services Committee.

Agartala.
The Ld. President, High Court Bar Association, Ex-Officio Member, High Court Legal Services Committee,
Acartala.
$ The Ld. President, Tripura Bar Association, Ex-Officio Member, High Court Legal Services Commiftee, Agartala.
9 The Member Secretary. National Legal Services Authority. New Delhi.
10. The LR & Secretary, Law Department, Govt. of Tripura, Agartala.
I1. The Chairman, District Legal Services Authority, West/South/Gomati/Khowai/ Sepahijala/Dhalai/North/Unakoti
District.
17 The Secretary. High Court Legal Services Committee, Agartala.
13. Sri Subrata Sarkar, Ld. Senior Advocate, Member (Nominated), High Court Legal Services Committee. Agartala,
14 Dr. Yogesh Pratap Singh. Member (Nominated), High Court Legal Services Committee, Agartala.
15. Dr. Debashree Debnath. Member (Nominated), High Court Legal Services Committee, Agartala.
16. The Chairperson, Tripura Commission for Women, Member (Nominated), High Court Legal Services Committee.
Agartala.
17. The District Secretary, District Legal Services Authority, West TripuralKhmvai:’SepahijalafGomatiiSouth Tripura/
Dhalai/North Tripura/Unakoti.
18. The Member Secretary, SDLSC, Sadar, Khowai, Longtharai Valley, Ganda Twisha, Kamalpur, Kailashahar,
Dharmanagar, Kanchanpur, Sonamura, Bishalgarh, Amarpur, Udaipur, Belonia & Sabroom.
16 The Publisher, Tripura Gazette, Tripura Government Press, Agartala for publication of the Notification in the next

issue of Tripura Gazette.

20. Office File. \“V)
Member Secreta

Tripura State Legal Services Authority
Agarta]a, Tripura.




CONTEMPT OF COURTS (HIGH COURT OF TRIPURA)

RULES, 2023
HIGH COURT OF TRIPURA
AGARTALA
No.F.3(35)-HC/2023/23416 Dated, Agartala, the 26" September, 2023

NOTIFICATION
x¥x In exercise of the powers under Sec.23 of the Contempt of Courts

Act, 1971, read with Arts.215 and 225 of the Constitution of India and all other
powers enabling it in this behalf, the High Court of Tripura hereby makes the

following rules:
PART-I

TITLE AND DEFINITIONS

1. (1) These rules may be called the Contempt of Courts (High Court of Tripura)
Rules, 2023;

(2) These rules shall extend to the State of Tripura;

(3) They shall come into force on the date of their publication in the Official
Gazette.

2. Definitions: - In these rules unless there is anything repugnant in the subject
or the context-

(a) “Act” means the Contempt of Courts Act, 1971 (Act No. 70 of 1971);
(b) “Section” means a section of the Act;

(c) “High Court” means the High Court of Tripura;
(d) “Judge” means a Judge or an Additional Judge of the High Court of Tripura
or a Judge appointed thereto under Art.224-A of the Constitution of India;

(e) “Registrar” means the Registrar General of the High Court and shall
include the Joint Registrar or Deputy Registrar or as may from time to
time be specified by the Chief Justice;

(f) “civil contempt” means willful disobedience to any judgment, decree,

direction, order, writ or other process of a Court or willful breach of or
undertaking given to a Court;
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(g) “criminal contempt” means the publication (whether by words, spoken or
written, or by signs, or by visible representations, or otherwise) of any
matter or the doing of any other act whatsoever which-

(i) scandalizes or tends to scandalise, or lowers or tends to lower

the authority of, any Court; or

(i) prejudices, or interferes or tends to interfere with, the due
course of any judicial proceeding; or

(i) interferes, or tends to interfere with, or obstructs or tends to

obstruct, the administration of justice in any other manner;
(h) All other words and expressions used in these rules, but not defined
herein, shall have the meaning respectively assigned to them in the Act.
PART-II

CRIMINAL CONTEMPTS

3. (1) Where contempt is committed in view or presence or hearing of the Court,
any person charged with criminal contempt as referred to in Section 14 of
the Act may file an affidavit in support of his defence on the date fixed for

his appearance or any other date fixed by the High Court in that behalf.

(2) If such person pleads guilty to the charge, his plea shall be recorded and
the High Court may, in its discretion, either convict him thereon or accept
bail for his appearance at such time, as may be appointed, to receive its

judgment.

(3) If such person refuses to plead or does not plead, or claims to be tried or
the High Court does not convict him on his plea of guilty, it may determine
the matter of the charge either on the affidavits filed or after taking such

further evidence as may be necessary.
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5. (i)

(in)

7. (1)

(2)

PART-III
CIVIL CONTEMPTS

In case of contempt other than the contempt referred to in rule 3, the
Court may take action:-

(a) suo motu, or

(b) On a petition made by the Advocate General of the State;
(c) On a petition presented by the party aggrieved; or

(d) On a reference made by any sub-ordinate court.

In case of civil contempt, the person charged may file his affidavit by way
of reply to the charge and shall serve a copy thereof on the Petitioner or

his counsel at least three days before the date of hearing.

No further return, affidavit or document shall be fixed except with the

leave of the High Court.

In the case of a civil contempt, the High Court may determine the matter
of charge either on affidavits filed or on such further evidence as may be
taken by itself or recorded by a subordinate court in pursuance of a
direction made by it, and pass such order as the case requires, having

regard to the provisions of Sections 12 and 13 of the Act.

PART IV
COGNIZANCE AND PROCEDURE

Every petition, reference or motion for taking proceedings under the Act
shall be registered as civil petition (contempt) in respect of civil contempt
and criminal petition (contempt) in respect of criminal contempt.

In proceedings initiated by petition, the initiator shall be described as the
petitioner(s) and opposite party as the respondent(s), and in other cases
the description of the person(s) proceeded against shall be as follows:
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“In re A son of... occupation ... ...... Resident of .. .. ..
8. (a) Every petition under R.7 shall contain:

(i) The name, description and place of residence of the petitioner or

petitioners and of the person or persons charged;

(i) Nature of the contempt alleged, and such material facts including the date
or dates of the commission of the alleged contempt, as may be necessary

for the proper determination of the case;

(i) If a petition has previously been made by him on the same facts, the
petitioners shall give the details of the petition previously made and shall

also indicate the result thereof,
(b) The petition shall be supported by an affidavit.

(c) Where the petitioner relies upon a document or documents in his
possession or power, he shall file such document or documents or true

copies thereof with the petition.

(d) No Court fee shall be payable on the petition or on any document(s) filed

in the proceedings.

9. (1) Every reference relating to contempt of court subordinate to the High
Court shall be scrutinized by the Registrar (Judicial) who shall place the
same before the Chief Justice or any other Judge nominated by him in this
behalf for obtaining orders after noting thereon the nature of the

contempt.

(2) When any publication, application, letter of intimation is received by post
or otherwise called for any action being taken under the Act by the High
Court on its own motion, the matter shall be dealt with in the manner

prescribed in sub-rule (1).
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10.

(1)  Every Petition, motion or reference in relation to any contempt shall
be listed as per provision of Rule-6, Chapter-V of High Court of
Tripura Rules, 2023.

(2) Every notice issued by the High Court shall be in the Form-I or
Form IA, as the Court deems fit, appended to these rules and shall
be accompanied by a copy of the motion, Petition or reference as

the case may be, together with the copies of the affidavits, if any

(3) Notice of every proceedings under the Act shall be served
personally on the person charged, unless the High Court for

reasons to be recorded, directs otherwise.

(4)  The notice shall bear the date, the seal of the High Court and shall

be issued under the signature of the Registrar (Judicial).

(5) Procedure in cases where contemner is absconding or evading

service:-

(i If the Court is satisfied that the service of notice is sufficient or it
has reason to believe that the person charged is absconding or is
otherwise evading service of notice or if he fails to appear in person or
continues to remain absent in spite of notice, it may direct issue of
warrant bailable or non-bailable for his arrest, addressed to one or more
police officers or may order attachment of property. The warrant shall be
issued under the signature of the Registrar. The warrant shall be in Form
II and shall be executed, as far as may be, in the manner provided for

execution of warrants under the Code of Criminal Procedure 1973.

(i)  The warrant shall be executed by the Officer to whom it is directed
and may also be executed by any other police officer whose name is
endorsed upon the warrant by the officer to whom it is directed or

endorsed.

(iii)  Where a warrant is to be executed outside the State of Tripura, the
Court may, instead of direction such warrant to a Police Officer, forward it

to the Magistrate of the district or the Superintendent of Police or the

Commissioner of Police of the district
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within which the person charged is believed to be residing. The Magistrate
of the Police Officer to whom the warrant is forwarded shall endorse his

name thereon and shall cause it to be executed.

(iv)  Every person who is arrested and detained shall be produced
before the nearest Judicial Magistrate or the Metropolitan Magistrate, as
the case may be, within a period of 24 hours of such arrest excluding the
time necessary for the journey from the place of arrest to the Court of the
said Magistrate and no person shall be detained in custody beyond the
said period without the authority of either a Judicial Magistrate or a

Metropolitan Magistrate, as the case may be.

(6) Where a warrant is to be executed outside the jurisdiction of the
High Court, the court may instead of directing such warrant to police
officer, forward it to the Magistrate of the District or the Superintendent of
Police or Commissioner of Police of the district within which the person
charged is believed to be residing. The Magistrate or the police officer to
whom the warrant is forwarded shall endorse his name hereon and cause

it to be executed.

(7)  Whenever the High Court issues a notice, it may, if it sees reason
so to do, dispense with the personal attendance of the person charged
with the contempt and permit him to appear by his pleader, and may, in
its discretion, at any stage of the proceedings, direct the personal
attendance of such person, and, if necessary, enforce such attendance in

the manner hereinbefore provided.

(8) (i) When any person charged with contempt appears or is brought
before the High Court and is prepared, while in custody or at any stage of
the proceedings to give bail, such person shall be released on bail, if a
bond for such sum of money as the High Court thinks sufficient is
executed with or without sureties on condition that the person charged
shall attend at the time and place mentioned in the bond and shall

continue to so attend until otherwise directed by the High Court.
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Provided further that the High Court may, if it thinks fit, instead of taking
bail from such person discharge him on his executing a bond without

sureties for his attendance as aforesaid, or without executing such bond.

(ii) Notwithstanding anything contained in sub-rule (1) where a person
fails to comply with the conditions of the bail bond as regards the time
and place of attendance, the High Court may refuse to release him on bail,
when on a subsequent occasion in the same case he appears before the
High Court or is brought in custody and any such refusal shall be without
prejudice to the powers of the High Court to call upon any person bound

by such bond to pay the penalty thereof.

(iii) The provisions of the Code of Criminal Procedure, 1973, shall, so far

as may be, apply to all the bonds executed under the rule.

PART-V
APPEALS
(i) Every appeal under the Act shall be registered as Contempt Appeal.

(i)  An appeal shall lie from any order of High Court in the exercise of

its jurisdiction to punish for contempt-

(a) where the order is passed by a single Judge, to a Bench of not less
than two Judges of the Court;
(b) where the order is passed by a Bench, to the Supreme Court.

(i) An appeal under sub-section (ii) shall be filed-

(a) The High Court within thirty days;
(b) To the Supreme Court within sixty days from the date of the order

appealed against.

Page 7 of 16



12.

13.

14.

PART-VI
LISTING OF CONTEMPT MATTERS

(i) Every Criminal Contempt Petition and Contempt Appeal shall be heard
and determined by a Bench of the High Court of not less than two Judges.

(i) Every Civil contempt petition shall be heard and determined by a
Single Bench of the High Court.

(iiiy All Civil Contempt Petitions shall be listed before the same Bench
which passed the order regarding which the contempt has been

made/alleged to have been made.

(iv) In case the order was passed by a Bench of Single Judge who has
retired or is not available in the High Court then the matter shall be placed
before the Chief Justice on the administrative side for order regarding

listing of the matter.

(V) If the order of which contempt is complained of was passed by a
Division Bench it should be listed before the same Division Bench, if
available. In case such Bench is not available then it should be listed
before a Bench comprising of the Chief Justice and the other available
Judge of that Bench. In case the Chief Justice is unable to hear the
matter, it shall be placed before the Division Bench comprising of said
Judge and any other Judge. If both the Judges are not available then the
matter shall be listed before the Bench headed by the Chief Justice.

PART-VII

MISCELLANEOUS

Every person against whom proceedings are initiated under the Act may of
right be defended by an advocate of his choice competent to appear
before the High Court.

Warrant of commitment:- if a person charged with contempt is adjudged
quilty and is sentenced to suffer imprisonment, a warrant to commitment

and detention shall
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be made out in Form IV under the signature of the Registrar(Judicial). Every such
warrants shall remain in force until it is cancelled by order of the Court or until it
is executed. The Superintendent of Jail shall, in pursuance of the warrant, detain

the contemner in custody for the period specified therein subject to such further

direction as the Court shall give.

15,

16.

17,

18.

(a) Paper Book shall be prepared in terms of provisions of High Court of
Tripura Rules, 2023 (Chapter-VIII, Caption R). However, such paper book

shall consist of the following documents:
(i) Reference or motion,

(ii) The objectionable material, if any, alleged to constitute

contempt,

(i) Any other document which the Registrar may deem fit to

include or which the High Court may require.

(b) All relevant material brought on the record from time to time shall be

included in each paper-book.

(c) In any such case, the Court may, at any stage, appoint an advocate

for the conduct of the proceedings.

The rules contained in Chapter IX and X of the High Court of Tripura
Rules, 2023, shall, in so far as they may be applicable, govern the

processes issued under these rules.

The rule relating to the grant of copies and inspection or information of
records contained in Chapter XIV of High Court of Tripura Rules, 2023,
shall, in so far as they may be applicable, govern proceedings under the
Act.

When any person is summoned by the High Court to appear as a witness
in any proceedings under the Act, the expenses of such witness, as to be
determined by the order of the High Court for the time being in force,
shall be paid by the Registry out of the Contingency Fund; provided that
the court may direct any party to such proceedings to expenses.
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19.

20.

21.

The High Court may direct any party to a proceeding under the Act to pay
the costs thereof as determined by it to any other party thereto.

It shall be the duty of the Registrar (Judicial) to carry out, enforce and
execute the orders passed by the High Court in any proceeding under the

Act, and in particular, orders imposing fines or awarding costs.

Residuary powers: Nothing in these rules shall be deemed to affect the
power of the Chief Justice to make such orders, from time to time as he
may deem fit in regard to all matters incidental or ancillary to this rules

not specifically provided for.

By order

Sd/-

(Vishwajeet Pandey)
Registrar General
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FORM-1

NOTICE TO A PERSON CHARGED WITH CONTEMPT OF COURT
[See Rule 10(2)]
IN THE HIGH COURT OF TRIPURA

NOTICE

............................................
............................................

---------------------------------------

Contemnor/Respondent

Take notice that a Contempt Petition (a copy whereof with the Court’s
order dated enclosed herewith) has been filed before this Court by
the petitioner and that the Hon'ble Court by Order dated passed in this
case, was pleased to call upon you to show cause as to why a Contempt
proceeding should not be initiated for willful disobedience of the Order dated
_____as prayed for; and/or any other order(s) shall not be passed as this Court
may deem fit and proper in the circumstances of the case and that you are
hereby called upon to show cause as directed in the said order within

If no appearance is made by yourself or by your Advocate or by someone
by law authorized to act on your behalf on the date of appearance/hearing, the
matter will be heard and decided ex-parte in your absence.

Your are hereby also informed that free legal services from the Tripura
State Legal Services Authority (TSLSA), High Court Legal Services Committee
(HCLSC), District Legal Services Authorities (DLSAs) and Sub-Divisional Legal
Services Committees (SDLSCs), as per eligibility criteria, are available to you and
in case you are eligible and desire to avail the free legal services, you may
contact any of the Legal Services Authorities/Committees.

The Notice is made returnable by

Signed and sealed by order of the Court on this the

By Order

Enclosed:

Registrar (Judl.)
High Court of Tripura
Agartala

Page 11 of 16



(o]

FORM-I A

Notice to a person charged with contempt of Court
[See Rule 10(2)]
IN THE HIGH COURT OF TRIPURA
NOTICE

Whereas your attendance is necessary to answer a charge of Contempt of

Court by (here briefly state nature of the contempt).

You are hereby required to appear in person (or by Advocate if the Court

has so ordered) before this Court at Agartala on the ... day
Of et 20, i, at 10.30 o'clock in the forenoon.

You shall attend the Court in person*  on  the
................................................ day of v 20iiin@nd - oshall

continue to attend the Court on all days thereafter to which the case against you

stands adjourned and until final orders are passed on the charge against you.
Herein fail not.
Dated this........cccocevivninnn, day of .o 20 e

(Seal)
By Order

Registrar (Judl.)
High Court of Tripura
Agartala

*To be omitted where the person charged is allowed or ordered to appear by

Advocate.
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FORM II
WARRANT OF ARREST
[See rule 10 (5) ]
IN THE HIGH COURT OF TRIPURA
(Original Jurisdiction)
To
(Name and designation of the person/persons who is or are to execute the

warrant).

Whereas ................ Of e is charged with committing

contempt of this Court, you are hereby directed to arrest the said

Herein fail not.

(If the Court has issued a bailable warrant, the following endorsement shall be

made on the warrant).

B e Bdoasmmmsasmeni. shall give bail in the sum of
RS, withione:stirety in the sum oF BS .auammewsaapaisim (
or two sureties each in the sum of RS ....oecovvevvveciiee. ) to attend before this
Court on the ...ccceeevvvviiiiinens 5y R ——— | P and to

continue so to attend until otherwise directed by this Court, he may be released.

DRl TR coumssmmsssmms s 51 s Y 2w

(SEAL)

Registrar (Judl.)
High Court of Tripura
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FORM III
BOND AND BAIL-BOND AFTER ARREST UNDER A WARRANT
[See rule 8]
IN THE HIGH COURT OF TRIPURA
(Original Jurisdiction)

L. (name) of i being brought before the Court of
.................... /District Magistrate of .................. (or as the case may be) under a
warrant issued to compel my appearance to answer to the charge of contempt of
this High Court do hereby bind myself to attend the High Court on the
.................. Day Of .............. next, to answer to the said charge, and to
continue so to attend, until otherwise directed by the High Court; and, in case
my making default herein, I bind myself to forfeit to the Government of the

State, the sum of rupees ........c.......

Dated, this ......c.cccovevis day of ........... 20 i,

Signature

I do hereby declare myself surety for the above-named of ......................
that he shall attend before ............... this High Court on the ... day of
...................... next, to answer to the charge on which he has been arrested, and
shall continue so to attend, until otherwise directed by the High Court; and, in
case of is his making default therein, I bind myself to forfeit to Government of

the State, the sum of rupees...............

Dated, this ....cccoceecveininn day of .oooviviicenn, 20 i
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FORM 1V

WARRANT OF COMMITMENT FOR CONTEMPT
[See rule 10]
IN THE HIGH COURT OF TRIPURA

(Original Jurisdiction)

To the Superintendent (or Keeper) of the Jail at ...............

Whereas this Court on this the ... Day of anmmm 0
adjudged (name of the contemner with address) guilty of willful contempt of
Court, and he has been sentenced to suffer imprisonment for a term and/or to

pay a fine of rupees........cccccevenenn

This is to authorize and require you, the Superintendent (Keeper) of the
said Jail to receive the said (name of the contemner) into your custody, together
with this warrant, and him safely to keep in the said Jail for the said period of
(term of imprisonment) or for such shorter period as may hereafter be fixed by
order of this Court and intimated to you. You are directed to return this warrant

with an endorsement certifying the manner of its execution.

You are further directed that while the said............... is in your custody,
produce the said .......ccocoevcceineene before the Court, at all times when the Court

shall so direct.

Registrar (Judicial)
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No.F.3 (35)-HC/2023/23417-464 Dated, Agartala, the 26t September, 2023
Copy to:-

1. The Principal Secretary to Hon'ble the Chief Justice, High Court of Tripura, Agartala;

2. The Secretary to Hon'ble Mr, Justice T. Amarnath Goud, Judge, High Court of
Tripura, Agartala;

3. The Secretary to Hon'ble Mr. Justice A. Lodh, Judge, High Court of Tripura,
Agartala;

4, The Private Secretary-I to the Registrar General, High Court of Tripura, Agartala;

5. The Advocate General, Tripura, Agartala;

6. The Chairman, Bar Council of Tripura, Agartala;

7. The Government Advocate, High Court of Tripura, Agartala;

8. The Secretary, Tripura High Court Bar Association, High Court of Tripura;

9. The Secretary, Tripura Bar Association, Agartala,

10.  The Public Prosecutor, High Court of Tripura, Agartala;

11.  The Member Secretary, Tripura State Legal Services Authority, Agartala;

12, The LR & Secretary, Law Department, Government of Tripura, Agartala;

13.  The Registrar (Vigilance), High Court of Tripura, Agartala;

14.  The District & Sessions Judge, Dhalai District, Ambassa/ West Tripura District,
Agartala/ North Tripura District, Dharmanangar/ Gomati District, Udaipur/
Khowai District, Khowai/ Unakoti District, Kailashahar/ Sepahijala District,
Sonamura/ South Tripura District, Belonia;

15.  The Director, Tripura Judicial Academy, Agartala;

16.  The Secretary, HCLSC, High Court of Tripura, Agartala;

17.  The Judge, Family Court, Ambassa, Dhalai District/ Dharmanagar, North Tripura
District/ Kailashahar, Unakoti District/ Khowai, Khowai District/ Agartala, West
Tripura District/ Sonamura, Sepahijala District/ Belonia, South Tripura District/
Udaipur, Gomati District; '

18.  The Registrar (Judicial), High Court of Tripura, Agartala;

19.  The Registrar (Admn. P &M), High Court of Tripura, Agartala;

20.  The Joint Registrar, High Court of Tripura, Agartala;

21.  The Deputy Registrar(s), High Court of Tripura, Agartala;

22.  The Chief Librarian, High Court of Tripura, Agartala for information and
necessary action;

23.  The Assistant Registrar(s), High Court of Tripura, Agartala;

24,  The System Analyst, High Court of Tripura, Agartala for uploading the
notification in the official website of the High Court of Tripura, Agartala;

25.  The Manager, Government Press, Agartala, Tripura. He is requested to publish
the said Notification in the next extra-ordinary issue of the Tripura Gazette and
send at least 5(five) copies of the same to the undersigned after
publication;

26.  The Superintendants, Establishment Section/Recruitment & Rules/, High
Court of Tripura, Agartala;

27.  Concerned File(s).

Digitally signed by VISHWAJEET PANDEY
Date: 2023.09.26 19:14:20 +05'30

Registrar General
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Sl. No.

“HIGH COURT OF TRIPURA
AGARTALA

IMPORTANT TELEPHONE/MOBILE/EPABX NO.

(AS ON 22.07.2025)
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'y ’ - T = 108 J 3
Hon'ble Dr. Justice F \mcr?ath L_Joud Judg ] 40 2418879
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the Chief Justice o

Shri Pulak Banik, Secretary to Hon'ble the Chief -’-‘1‘3}_
Justice - -
Shri Manab Bhatcacharjee Secretary to Hon ble Dr. 220
Justice T. Amarnath Goud ) I
Shri Nihar Kanti Das, Secretary to Hon'ble the Chief 291
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Datta Purkayastha _ T
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2 il

Shri DEC[_)F&J Choudhur; P A to Remsuar C.ener:ﬁ__mm“ 224

| 241-0933
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ANNEXURE-IV
THE HIGH COURT OF TRIPURA, AGARTALA
Sanctioned establishment as on 16.07.2025
Sl Name of Posts Total strength Scale of Pay Special Compensatory Remarks
No. _ : ; Allowance Allowance
Pre-revised Revised as per Tripura State
Civil Services (Revised Pay)
(First Amendment) Rules,
2018
Level Initial/Entry Pay
Registrar General 01 Time Scale/Selection Grade/ - Rs.1250/- Rs.400/-
1. - Group-A Gazetted Super time Scale in own cadre
(Tripura Judicial Service).

2. | Registrar (Judicial)/ 03 Time  Scale/Selection  Grade/ 21 Rs.130000/- Rs.1000/- Rs.400/-
Registrar (Vigilance & Super time Scale in own cadre ’

Rules)/Registrar when manned by persons from
(Administration, Planning & Judicial Service and Apex Scale
Manage;’eﬂﬂ of Rs.52,000-77,000- with no
=it Gazetied Grade pay when filled up by
persons from the High Court
Service.

3. | Joint Registrar 01 Pay Band of HAG+ Scale of 20 Rs.118500/- Rs.750/- Rs.400/-
- Group-A Gazetted Rs.37,400-67,000/- with Grade pay

of Rs.8700/-

4, | Deputy Registrar (Judicial)/ 05 Pay Scale in own cadre in respect 19 Rs.76900/- Rs.500/- Rs.400/-
Deputy Registrar (Vigilance- of Judicial Officers and PB-4 5200/ s.400/
cum-CPC)/ Deputy Registrar of Rs.15600-39100/- with grade
(Administration)) ~ Deputy
Registrar(Accounts) pay Rs.7600/- for the Officers in
Deputy Registrar(Protocol) case of the High Court Service.

. |-Group-AGazetted . ~ A
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Sl Name of Posts Total strength Scale of Pay Special Compensatory Remarks
No. Allowance Allowance
Pre-revised Revised as per Tripura State
Civil Services (Revised Pay)
(First Amendment) Rules,
2018
Level Initial/Entry Pay
5. | Principal  Secretary to 01 Pay Scale in own cadre in respect 19 Rs.76900/- Rs.500/- Rs.400/-
Hon'’ble the Chief Justice of Judicial Officers and PB-4
“pgp Gazstied of Rs.15600-39100/- with grade
pay Rs.7600/- for the Officers in
case of the High Court Service.
6. | Chief Librarian 01 PB-4 of Rs.15600-39100/- with 19 Rs.76900/- - Rs.400/-
- Grotip-A Gazetted
grade pay Rs.7600/-
7. | Sr. System Analyst 01 PB-4 of Rs.15600-39100/- with 19 Rs.76900/- = Rs.400/-
Group-A Gazetted
grade pay Rs.7600/-
8. | Special Officer 01 PB-4 of Rs.15600-39100/- with 19 Rs.76900/- Rs.400/-
Group-A Gazetted
grade pay Rs.7600/-
9. | Secretary to Hon'ble the 05 PB-4 of Rs.15600-39100/- with 16 Rs.68400/- e Rs.400/-
Chief Justice & Hon'ble
Judges grade pay Rs.6800/-
- Group-A Gazetted
10. | Assistant Registrar 08 PB-4 of Rs.15600-39100/- with 15 Rs.64800/- = Rs.400/-
- Group-A Gazetted.
grade pay Rs.6600/-
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Sl Name of Posts Total strength Scale of Pay Special Compensatory Remarks
No. Allowance Allowance
Pre-revised Revised as per Tripura State
Civil Services (Revised Pay)
(First Amendment) Rules,
2018
Level Initial/Entry Pay
11. | Private Secretary-I 13 PB-4 of Rs.15600-39100/- with 15 Rs.64800/- -- Rs.400/-
- Group-A Gazetted.
grade pay Rs.6600/-
12 'E}if?_rariaﬂ-wm-Reseafch 01 PB-4 of Rs.15600-39100/- with 15 Rs.64800/- = Rs.400/-
Icer
- Group-A Gazetled. grade pay Rs.6600/-
13. | System Analyst 02 PB-4 of Rs.15600-39100/- with 15 Rs.64800/- - Rs.400/-
- Group-A Gazelled.
grade pay Rs.6600/-
14. | Court Manager. 08 PB-4 of Rs.15600-39100/- with 15 Rs.64800/- -- Rs.400/-
- Group-A Gazetted.
grade pay Rs.6600/-
15. | Chief Translator 01 PB-4 of Rs.15600-39100/- with 15 Rs.64800/- Rs.400/-
Group-A Gazetted.
grade pay Rs.6600/-
16. | Private Secretary-ll 07 PB-3 of Rs.10230-34800/- with 13 Rs.47600/- - Rs.325/-
- Group-B Gazetted.
grade pay Rs.4800/-
17. | Superintendent/Sr.  Grade 24 PB-3 of Rs.10230-34800/- with 13 Rs.47600/- o Rs.325/-
Translator/Court
Master/Court Officer grade pay Rs.4800/-
- Group-B Gazetled.
18. | Sr. System Officer 01 PB-3of Rs.10230-34800/- with 13 Rs.47600/- e Rs.325/-

(Under the High Court of
Tripura e-courts services)
- Group-B Gazetted.

grade pay Rs.4800/-
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sl. Name of Posts Total strength Scale of Pay Special Compensatory Remarks
No. , : ; Allowance Allowance
Pre-revised Revised as per Tripura State
Civil Services (Revised Pay)
(First Amendment) Rules,
2018
Level Initial/Entry Pay

19. | Personal Assistant 14 PB-3 of Rs.10230-34800/- with 12 Rs.42900/- " Rs.325/-

- Group-B Non-Gazetted.
grade pay Rs.4600/-

20. | Programmer 03 PB-30f Rs.10230-34800/- with 12 Rs.42900/- : Rs.325/-

- Group-B Non-Gazelted.
grade pay Rs.4600/-

21. | System Officer 09 PB-3 of Rs.10230-34800/- with 11 Rs.37600/- - -
(Under the High Court of ’ Rs.325/
Tripura e-courts services) grade pay Rs.4400/-

- Group-B Non-Gazetted

22. |Head  Clerk/Accountant 23 PB-2of Rs.5700-24000/- with 10 Rs.34700/- a Rs.275/-
Jr.  Grade  Translator/

Commissioner of Affidavit grade pay Rs.4200/-
- Group-C Non-Gazetied

23. | Assistant Librarian 02 PB-2of Rs.5700-24000/- with 10 Rs.34700/- 4 Rs.275/-

- Group-C Non-Gazetted
grade pay Rs.4200/-

24. | Library Assistant 03 PB-2 of Rs.5700-24000/- with 9 Rs.27300/- -- Rs.275/-

- Group-C Non-Gazetted
grade pay Rs.2800/-

25. | Sr. Administrative Assistant 17 PB-2 of Rs.5700-24000/- with 9 Rs.27300/- = Rs.275/-

- Group-C Non-Gazetted
grade pay Rs.2800/-

26. | Sr. Computer Assistant 03 PB-2 of Rs.5700-24000/- with 9 Rs.27300/- = Rs.275/-

- Group-C Non-Gazelted
grade pay Rs.2800/-
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Sl Name of Posts Total strength Scale of Pay Special Compensatory Remarks
No. Allowance Allowance
Pre-revised Revised as per Tripura State
Civil Services (Revised Pay)
(First Amendment) Rules,
2018
Level Initial/Entry Pay
27. | Bench Assistant 02 PB-2 of Rs.5700-24000/- with | 8 Rs.25300/- - Rs.275/-
- Group-C Non-Gazetted
grade pay Rs.2400/-
28. | Jr. Administrative Assistant 41 PB2 of Rs.5700-24000/ with [ 7 Rs.21400/- - Rs.275/-
- Group-C Non-Gazetted
grade pay Rs.2200/-
29. | System Assistant 18 PB-2 of Rs.5700-24000/- with | 7 Rs.21400/- - Rs.275/-
(Under the High Court of
Tripura e-courts services) grade pay Rs.2200/-
- Group-C Non-Gazetted
30. | Restorer 06 PB-2 of Rs.5700-24000/- with | 7 Rs.21400/- - R :
- Group-C Non-Gazetted 215/
grade pay Rs.2200/-
31. | Driver 28 PB-2 of Rs.5700-24000/- with | [ Rs.21400/- = :
- Group-C Non-Gazetted s s SEhaL
grade pay Rs.2200/-
32. | Record Arranger 03 PB-2 of Rs.5700-24000- with| 9 Rs.18000/- = Rs.275/-
- Group-C Non-Gazetted.
grade pay Rs.2000/-
33. | Treasury Sarkar 01 PB-2 of Rs.5700-24000/- with | 2 Rs.18000/- - Rs.275/-
- Group-C Non-Gazetted.
grade pay Rs.2000/-
34. | Sr. Photocopier Operator. 04 PB-2 of Rs.5700-24000/- with | 9 Rs.18000/- - Rs.275/-
- Group-C Non-Gazetted.
grade pay Rs.2000/-
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Sk Name of Posts Total strength Scale of Pay Special Compensatory Remarks
No. : : Allowance Allowance
Pre-revised Revised as per Tripura State
Civil Services (Revised Pay)
(First Amendment) Rules,
2018
Level Initial/Entry Pay
35. | Photocopier Operator 02 PB-1 of Rs.4840-13000/- with 3 - -- -
- Group-D Non-Gazetted ! addrie e
grade pay Rs.1800/-
36. | Jamadar 07 PB-1 of Rs.4840-13000/- with | 3 3 s 2
- Group-D Non-Gazetted ! Bl Beudas/
grade pay Rs.1800/-
37. | Duftry 02 PB-1 of Rs.4840-13000/- with | 3 : - 3
- Group-D Non-Gazetted Rs-17000 ety
grade pay Rs.1800/-
38. | Cook 08 PB-1 of Rs.4840-13000- with | 3 A a2 d
~ Croup-0 Non-Gazeted wi Rs.17000/ Rs.225/
grade pay Rs.1800/-
39. | Peon/Orderly 64 PB-1 of Rs.4840-13000/- wi 1 A &
i) - 0 s 00/- with Rs.16000/ Rs.225/-
grade pay Rs.1400/-
40. | Mali 10 PB-1 of Rs.4840-13000/- with| 1 : e .
- Group-D Non-Gazetted Rs.16000/ Rs.225/
grade pay Rs.1400/-
41. | Cleaning Assistant 06 PB-1 of Rs.4840-13000/- with 1 : -- 1
- Group-D Non-Gazetted Rs. 160001 RHTE
grade pay Rs.1400/-
42. | Day/ Night Guard 10 PB-1 of Rs.4840-13000- with | 1 ; s :
- Croup.Di Nen st s wi Rs.16000/ Rs.225/
grade pay Rs.1400/-
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Sl. Name of Posts Total strength Scale of Pay Special Compensatory Remarks
No. _ : i Allowance Allowance
Pre-revised Revised as per Tripura State
Civil Services (Revised Pay)
(First Amendment) Rules,
2018
Level Initial/Entry Pay
43. | Electrician 01 PB-1 of Rs.4840-13000/- with | ! . - !
- Group-D Non-Gazetted > w Rs.16000/ Rs.225/
grade pay Rs.1400/-
44. | Plumber 01 PB-1 Rs.4840-13000/- with grade ! Rs.16000/- -- 3
- Group-D Non-Gazetted g ’ Rs.225/
pay Rs.1400/-
45. | D.R.W./Contingent Worker 14 On daily rated wages
@ Rs.410/- per day
and Rs.100/- per
menth as washing
allowance
46. | Cook (contingent) 02 On monthly fixed pay
of Rs.23,225/-
47. | Cook (Co-terminus) 01 On monthly fixed pay
of Rs.23,225/-
48. | Group-D (Co-terminus) 07 On monthly fixed pay
of Rs.23990/-
49. | Group-D (Co-terminus) 02 On monthly fixed pay
of Rs.10,010/-
Total 375
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Various Allowances in respect of the employees of High Court of Tripura, Agartala :-

1) House Rent Allowances — The house rent allowance shall be admissible to the concerned employee @ 8% of pay, subject to a maximum of Rs.3000/- per month. The
house rent allowance will be admissible either to husband or wife if posted in the same station.

In case of Govt. Quarters Group-D employees who get quarters according to their entittement, will be exempted from payment of licence fee.

2) Compensatory Allowance — The rate of Compensatory Allowance shall be admissible to the High Court employees at the following rates :

Pay range C.A.
a) All employees under PB-1 (Level 1 to Level 4 of the Pay Matrix (Rs.4840-13000/-) - Rs.225/-
b) All employees under PB-2 (Level 5 to Level 10 of the Pay Matrix (Rs.5700-24000/-) - Rs.275/-
c) All employees under PB-3 (Level 11 to Level 13 of the Pay Matrix (Rs.10230-34800/-) - Rs.325/-
d) All employees under PB-4 (Level 14 to Level 21 of the Pay Matrix (Rs.15600-39100/-) - Rs.400/-

and HAG + Scale & Apex Scale

3) Medical Allowance — The rate of Medical Allowance is Rs.500/- per month in respect of Group-C & Group-D employees of the High Court of Tripura. The HAG+Scale,

Apex Scale, Group-A & Group-B employees are entitled for Medical Reimbursement. The Medical Reimbursement facility of the officers is at par with the employees of the
State Government and no other Medical facility is available to the employees of High Court of Tripura.

4) Washing Allowance - The rate of Washing Allowance shall be admissible to all the Group-D employees and Drivers of the High Court is Rs.100/- per month.

5) Cash Allowance — At present cashier (Group-C) is entitled to draw Rs.300/- per month as cash allowance.
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8) Uéarness Allowance — At present the High Court Employees are getting 33% D.A.
7) Leave Travel Concession - High Court Employees are getting LTC 3 (three) times in service life.

8) Home Travel Concession - High Court Employees are getting HTC 2 (two) times in service life.

9) Special pay for the following posts of High Court of Tripura is as follows:-

Sl. No. Designation Amount
1 Registrar General Rs.1250/- per month
2 Registrars Rs.1000/- per month
3 Joint Registrar Rs.750/- per month
& Deputy Registrars Rs.500/- per month
5 The Principal Secretary to Hon'ble the Rs.500/- per month
Chief Justice
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FINAL BUDGET CEILING FOR RE 2024-25 & BE 2025-26
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DEMAND NO:- 48

Estimates of the Amount required in the year ending 31st March, 2026 to defray the
charges in respect of Demand No : 48

(Amount in Lakhs)
- CHARGED ~ VOTED TOTAL

Gross expenditure 3553.8300 1226.2500 4780.0800

Recoveries (Deduction) 0.0000 0.0000 0.0000

Net Amount 3553.8300 1226.2500 4780.0800
Major Head, SubMajor Head, Minor Head Actuals RGBT Reiee Budget
Estimate Estimate Estimate
Wdde B0 o 2023-24 2024-25 2024-25 2025-26

Major Heads which will be accounted for under this Demand

5_@ High Court
2014  Administration of Justice 3346.7304 4233.0000 4589.6700 4340.0800
4059  Capital Qutlay on Public Works 308.8976 51.0000 50.1600 0.0000
5475  Capital Outlay on Other General Economic 0.0000 90,0000 301.0000 340.0000

Services,

7610 Loans to Government Servants etc. 0.0000 0.0000 100.0000 100.0000
Total Demand No. 48 3655.6280 4374.0000 5040.8300 4780.0800
Charged 2886.1125 3336.8000 3628.4400 3553.8300
Out of which Revenue 2886.1125 3336.8000 3628.4400 3553.8300
Out of which Capital 0.0000 0.0000 0.0000 0.000C
Voted 769.5155 1037.2000 1412.3900 1226.250C
Out of which Revenue 460.6179 896.2000 961.2300 786.250C
Out of which Capital 308.8976 141.0000 451,1600 440.000C
Total Revenue 3346.7304 4233.0000 4589.6700 4340.080C
Total Capital. 308.89786 141.0000 451.1600 440.000C

High Court
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INFORMATION FOR BUDGET OF REVISED ESTIMATE of 2024-25

(Rupees in Lakh)

NAME OF THE DEPARTMENT : HIGH COURT OF TRIPURA & TRIPURA JUDICIAL ACADEMY

Dt , Budget Estimate High Court Tripura Judicial
and particilars 2024-25 R.E. 24-25 Academy
A. TOTAL SALARY 2893.00 3040.74 0.00
Of which
(1) Salary (Judge) 400.00 356.00 0.00
(2) Salary (Others) 2469.56 2670.34 0.00
(3) Wages 23.44 14.40 0.00
B. TOTAL NON-SALARY 1481.00 2000.09 417.00
Of which
(1) Electricity Charges 45.00 45,00 18.00
(2) Major Works 50.00 49.16 0.00
(3) Minor Works 220.00 238.00 150.00
48 (4) Machinery & Equipments 1.00 1.00 0.00
(5) Supplies & Materials 1.00 1.00 0.00
(6) Others 456.00 600.00 158.00
(7) Advertisement 3.00 2.90 0.00
(8) Professional Services 101.00 108.00 11.25
(9) House Bulding Advance 0.00 100.00 0.00
(10) Procurement of Vehicle 35.00 31.28 0.00
(11)Medical Reimbursement 50.00 93.75 0.00
(12) Outsourcing of Services 12.00 12.00 79.75
(13) Tripura Judicial Academy 417.00 417.00 0.00
Jg‘lsf:g:t(;ranf:s for Creation of Capital 90.00 301.00 0.00
(6) Others 456.00 600.00 158.00
(i) Travelling Judge 28.00 28.00 0.00
(ii) Travelling Others 17.65 34.65 4.00
(iii) Overtime Expenses 0.35 0.35 0.00
(iv) Office Expenses 127.80 135.00 90.00
(v) Cost of Fuel 40.00 40.00 4.00
(vi) Other Administrative Exp. 60.00 60.00 50.00
(vii) Other Charges (Gardening) 182.00 301.85 6.00
(viii) Hiring Charges of vehicles 0.20 0.15 4.00
C. TOTAL CASP/CSS 0.00 0.00 0.00
1 0.00 0.00 0.00
Total (A+B+C) 4374.00 5040.83 417.00

P

{ASHIM ROY)
JOMHT REGISTRARD.D.O.;
High Cowt of Trigurs, Ageniaia.
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